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IN T 	 I•iINISTLW TRI 
GL1vJiI 	;Ci 

O±uR S -LLET 	- 

iIcIcN No Oi-eR'000OF oOle 

Apkia 	(s) 

sJ'nt (s) 

Advcte for Appljcani-s (s)  

(s)  TETITTTI 
Noes of the Raqistry 	Dat -  Ocuer of the Tribunal 

25.4,01 1  
eo~ P !Ica! ­,) ,n 	is in form I 	Heard learnod counsel for the 

ut j  flOt 	n: t:oation I parties. Application is admitted.Call 	r 

retto 	s i.ecQrds,Issue notice to show cause as to 
[M 	IC why the interim prayer shall not be gran 

ted as prayed for. Returnable by 4 weeks 
I List on 2.5. 01 for Admission, 

ac 	
L: 	o7 \\ Meanwhile 1  the respondents are 

directed not to make any recoveyfrom 
• the applicant in respect of SL)At kha s  

•• 	 :, already paid to.- him-. 

Miiber 	 Vice-Chairman 

No written statement has so far 

been filed. The respondents may file 

written statement, if any, within three 

weeks from today. 

List fr hearing on 20.6.2001. 

4 	- 

Vic e.-Chairman 

- 
Mr. E.C.Pathak,learned Addl,c.c,s,c. 

fot the respondents prays for and granted 

four weeks time to file written statnent. 
The applicant will have twoweeks:there 

after to file rejoinder. List on 21.8.2001 
for hearing. 

bb 
Member 	 Vice Chajrnan 
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19.9.01 Respondent Nos. 	3,4 and 5 have filed 
Consolidated 	wr- iLten 	statement. 
Other 	respondents 	have 	not 	filed 
any 	written 	statement. 	Four 	weeks 
further time 	is 	allowed 	to enable 

C the 	other 	respondents 	to 	file 
written 	statement 	if 	any 	on 	the 
prayer 	of 	Mr. 	B.C. 	Pathak, 	learned 
Addl.. C.G.s.C. 

List the matter on 	18.1.0.2001 

.................... 
.:.. 	

:...... 
Vice_Chairman 

trd 

1B.10.0•1 . 	 . 	 Mr,B.C..Pathat.c, 	lea/rned Addl..C.G.S,C 
N 

stans, on beh.f..aP Defe6eEState Qt'ficer 

that he has recei.ved irstruction that as 

:... the matter relates to 	eEState Department 
they intend to be impleaded. 	Request for 

adjournment is made on kkAr behalf of the 
raspondents. 

Request is accepted. List on 27.11. 

2001 -- f'Orf'urther order. 

ernber - 
bb .. 

27.11 0 01 List on 19,12,01 	for -hearing. 

M. ... 	ember' 	 Vice1Chairman 

mb 
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O.A.148 of 2001. 

Notes Of t el-!RegistryDate 	0 rderoE the Tribunal 

J-o-'1 	-i- 19.12.2001 	 Heard counsel for the parties. 

: 	 Hearing qoncluded. Judgment delivered in 

/4 	 open Court, kept in separate sheets. 

) 

	

	

The application is allowed in terms 

f the order. NO order as to costs. 

Meber 	 hairman 
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CENTRAT ADMINISTRATIVE TRI13'U1\1AL  
GUWTI BENCH 

Ori
ginalApplication No. 148 of 2001. 

S 

Date of Decj 5jofl%4 20 •  

iNaeriNath Talukdar & Others. 
Petitjoner(S) 

r.shrIriMr.S.Sarma & Mr.U.K.Nair. 	
for the 

Versus- Petjtionsr(s\ 

IndjW & otr. 	 _ 	
ResJ)rident(-.) 

Mr.B.C.Pathak, Addl.C.G..S.C. 

Rcspondp 
THE HON'BLj: 	MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN. 	 V  

THE 	 MR. K.K.SHARMA, ADMINISTRATIVE MEMBER. 

le
Whether Repor5 of locai 
judgment ? 	 perg may be aliowd to see the 

2 To Le ieferred t the Repor 	or not ? 

Whether their Lordsh 
. ips wish to see tie fair copy of the Jmejit ? 

Whether . 
 the Judgment is to be circulated to the other Benchg 

Judgment delivered by Hon'ble : vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 148 of 2001. 

Date of Order : This the 19th Day of December, 2001 

THE HON'BLE;MR JUSTICE D.'tCHOWHURY, VICE CHAIRMAN 

THE HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

Shri Nagendra Nath Talukdar 
S.D.O. - III 

Shri Biswanath Brahma 
UDC. 

Shri Ramesh Das 
Daftry. 

Shri Suresh Borgohain 
SDO-I. 

Shri Rothin Bhattacharjee 
SDO-I. 

Shri Band Baran Purkayastha 
UDC. Applicants. 

By Mr.B.K.Sharma, Mr.S.Sarma & Mr.U.JCNair. 

- Versus - 

Union of India 
Represented by the Secretary to the 
Govt. of India, Ministry of Defence 
South Block, New Delhi. 

Union of India 
Represented by the Secretary to the 
Govt. of India, Ministry of Finance 
North Block, New Delhi. 

The Contonlier General of Defence Accounts 
R.K.Puram, Sector-I 

New Delhi-66. 

The Controller of Defence Accounts 
Udayan Bihar, Narangi 
Guwahati-781171. 

, 5. The Area Accounts Officer 
River Road, Shillong. 	 . . . Respondents. 

By Mr. B.C.Pathak, Addl.C.G.S.C. 

Contd.. 2 
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CHOWDHURY J. ( .V • C.) 

This application pertains to the same 

familiar issue as to the payment of Special Duty 

Allowance. These six applicant are working under 

the respondents and posted in the Office of Defence 

Estate, Guwahati Circle. In this application the 

applicants stated that they were provided with the 

Special Duty Allowance till July, 1998, but after 

July, 1998 the respondents in a most illegal fashion 

stopped the payment of SDPi on the ground that they 

belong to N.F.Region. As per the pleadings these 

applicants though belong to N.E.Region initially, 

they were subsequently transferred out of N.E.Region 

but re-posted to N.E.Region after some that they 

are serving in N.E.Region. 

2. 	The 	respondents 	filed 	its 	written 

statement denying and disputing the avernment made 

by the applicants. On later stage at our instance 

Mr.B.C.Pathak, learned Addl.C.G.S.C. took further 

instruction from the office of the Defence Estate, 

Guwahati Circle and he submitted a statement showing 

the service particulars, more particularly, the 

transfer of these applicants. The statement to that 

effect is placed on record. From the aforementioned 

statement it appears that the applicant No.1 

Nagendra Nath Talukdar was appointed in Group-C and 

Contd.. 3 
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and his initial posting was in N.E. Region. He 

continued to work as such since his date of joining on 

1.6.1976 till 12.5.1988. He was posted outside N.E. 

Region at Siliguri on 13.5.1988 and he worked there to 

1.2.1989. Similarly, the other applicants though 

initially appointed in N.E. Region, they were posted 

outside N.E. Region and re-posted to N.E.Region. In 

that view of the matter all these applicants are 

eligible for the SDA on their re-posting. 

Mr.B.C.Pathak, however, stated that the applicant No. 4 

& 5 would not be eligible for payment of SDA since both 

of them were transferred out prior to coming into 

force 1983 Scheme. Mr. Pathak pointed out that Sri 

Ramesh Das was transferred to Kolkata on 16.7.1975 and 

he worked there till 30.4.1977. Similarly, Rathin 

Bhattacharjee was transferred to Secendrabad on 

22.11.1974 and he continued there till 23.10.1978. Mr. 

Pathak submitted that since they were transferred 

before coming into force of 1983 Fcheme, they would not 

be entitled for SD7. The said contention of Mr.Pathak 

cannot be accepted. The question is the admissibility 

of SDA and for that purpose it is to be ascertained as 

to whether they were ever posted out of N.E. Region 

and thereafter they were re-transferred. As per the 

clarification issued by the Cabinet Scretariat in this 

regard it did not limit the benefit only to those 

contc3. .4 
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transferred after 1983 Scheme came into force. The 

applicant Nos.4 & 5 were employees belonging to 

N.E.Region, posted to N.E.Region initially, but 

subsequently transferred out of N.E.R.egion but 

re-posted to N.E.Region after sometime. In this 

circumstance, all theses applincants including the 

applincant Nos. 4 & 5 are eligible for SD. 

We have also heard Mr.S.Sarma, learned 

counsel for the applicants. The application is 

accordingly allowed. The respondents are directed to 

pay the applicants SDA from July, 1998. The 

respondents are also ordered to pay the arrears within 

four months from the date of receipt of this order. 

There shall, however, be no order as to 

costs. 

K.K.SHARM\, ) ' 
	

D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 
	

VICE CH1JRMN 
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INI 

BEFORE THE CENTRAL At..MINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(n a.ppi i cat ion under sei:t ion 19 of the C:entra. 1 Administrative 

T i buna 1 Act I 9S) 

OANc. 	 of 21 

0 

vi 

p.  

Shr i Naciendra Nat h Ta. 1 uk dar 
SDO- III 

Shri Biswanat.h Erthina 

Dantri 

Shr i Suresh 5cr qc'ha i ii 

LI .J -- 	I D 	' 

Shr i Roth:i n I3hatachar iya] 
\ SDOI 

Shri Band Saran F. ka.yastha 
U DC. 

cjJ : 

; 	 - 

i 

Applicants 

Ii Union of 	India, 
I Represented by the Secretary to the Govt-of 	IniJL 	, 

Ministry 	... F 	Defence,. 	I u_I:. 

Naw.Deihi 

:3i Union of 	India, 
Represented by the Sec r ...rytp the Govt 	of 	I ncli.a., 

Ministry of Fi nance, 	North Block, 
New Dc 1 h i 

31 The Cc'nt rol [er 	General of Defence Accounts 
RKF'ura.m, 	Sect::ar-I 	 . 1 

New Delhi-SE 

4. The C:ontrcil Ian 	of 	Tr fence 	::counts 
"JUdayan Bihar, 	Ja :nci 

.1 

5 The Area A:::courts Of f 	car 
River Road 	Shill cnc 

Respcndents 

( 



PPIRTICLILARS OF THE APPLICATION 

FART I CU._.f1JHE ORDER AGAINST WHICH J.,_ELIci.I1P . L...1S. 

r!ADE 

The present Origins? 	App? i cat ion is not directed 

h gainst any part i cular order but has been preferrerJ seeking a 

i rect ion for payment. Spec ial Duty Al lowance (SDA) along with 

thereto. This aool icaticin is also directed against the 

t. I on 	of the respondents in discriminating 	the 	present 

ppl icants their ?egi tii'riata claim of SDA 

.. LIMITATION 

The app1 i cants dec ?are that the I netant. app? .1. cat ion has 

been filed wi ii-  in the I imi tat ion per icid preac ii bad under sac t:iLin 

21 of the Central Acim:ini:;t'r ative Tribunal Act= 19B5 

JURISDICTION 

The app? i cant;s 'further declare that the subject matter 

..-... 	4i-ki.- 	 of 	the 	Administrative 
•... :ic. 	.1. 	 .. 	 . ' 	 ... ... -.. .- .- - ... .- 

i. buna.? 

4 FACTS OF THE :ASE 

4.1. 	That 	the app? i carits are cit izen of India and as such 

they are entifled to all the rihts protec I on......id pr iv I ieç:ies 

I is cuarsnteed under the C:onst ful- ion of India and laws framed 

thereunder.  

That the present app? icants are working under the 

reaondents and present ly  they are posted in the office of the 

)efence Estate 3uwahat i Circle Si? pukhur i and they are ho? di nc 

j
arious posts as merit i cned abi::ive 

3,. 	That the qr:ievances of the app? icants are basically 

	

iciri '-payment of special Duty A? lowance sr:4: 	The app? i cants in 

the 1. i ght. of c!f f ice Memcirandum issued in this regards were in 

ci f SDA 	it is noteworthy to ment i: i Ii here that the  

.foresai d SDA is :ounted on the baa is of basic pay of an employee 



i;rcertai n limits The pay of the appl i cants have been 

r.ised after the commen':ement of 5th Central Pay Cc;mmissi on 

Rcommiendat ion but the present appl :1 cants continued to draw 

t1ii 	SDA as per the prerevised pay scale 	The app]. i cants 

received SDA till the month of July 1 98 on the pre-rav ised pay 

pp]. I cants thereafter marks some cor rEiE:.pondence r egardi rig 

/ 
tijiei ( arrears b. ..afore the ':oncerned authority. The authority 

n car ned thereafter stopped the payment of SDA to t ie a pp liE: ants 

w th effect from July 1938 Being aggrieved by this said act ion 

apl i cants pre frri.d representation f'::'l lowed by a legal notice., 

fle respondents thereafter served a copy of the order dated 

100 referring to the legal notice but 	I 	 iThi 

his been communi cated Hence the present appi i cat ion praying for 

' 	
O 	/ 

lii 	 t- t LS) L a4.cAr C ?- 

This is the crux of the matter involved in the prewpnt 

for which the ap::Ei :1 cants are seeking an appropriate di rec ion 

to the Respondents for payment of SDA i nc ludi nci a .. ..ears with 187k 

:i terest on the delayed payment 

That the applicants are  n-uf]y roldinij .1'JEn 

urder the respondents as merit ioned above and In the liht var i f.)U5 

o f ice Memorandum relating to payment of SDA they are anti led to 

-h_h payment as they fulfill all the requ i red qualification/ 

c 	merit ioned i ri the said OMs 

j4j 5 	That the respondents in reqar d to payment at SDA issued 

var ioua. circulars spec:i fying the eligibility criter ia for 

payment of such a 11 cwance Merit ion may be made of the ON 	issued 

mem' " 	014 	B-E T 	Jru 14.12.83 by wnlLn guidelines  

f$r payment of SDii has been issued Baa i ':a 11 y the as i ci ON dated 

4 .. 2: was the i r,i . ' ] guidelines by which the terms  

Iconditions reqradi ng the payment of SDA has been stsrtad 	The 

bs:i c foundation of cirarit i nq SDA was to meet the hardship being 

3 



Vq 

faiE(J b .'t -  the pE3Ople of N E Reci:n compare to ct.her regi':r i n al I 

2:'.JL t. j r!c: 1. Ltd nq essential CCiIiflcJdi t 1. ES bECLSE DI I t S 	peculiar  

ie'iqrph:i cal 	pcIs.. t ion as wel 1 	as the 	unst.bie 	pci i t I 

:L tuat :io n- . 	The N E Region ::clmpr :ises of seven states covering  

Asam, 	Msqhal sys 	Mani pur, Nags land, Nil zoram, Tr i pura 	and 

Jnachai F'radesh. The ma.jor per centaqe of thp land area is 

.ovsred by n 1 1 y ars and same c re:s:es ohv :ious. di sadvaritaqes 1 fl 

rQ10 tr ansportat ion and other communi cat ions resu 1 t i nq hi qher 

Wpm U! essential commodities. The above hardship iru/EL the 

posting fr''Irf Iiiif 	JJ2 Fr Region,  

That 	not :i. ci nq 	the hardsh:i p 	the 	i3i::ivt ,of 	India 

idering All the inconvenience and disadvantages faced by 	n, 

Empivcc 

 

of Central Govt and on act inq on the demand raised by 

t1h 	vr i'::'us levels! forwn:., issued an ON dated 14 12 83 granting 

an allowance namely spei: ial duty a.i lc'wance (SD) 	The said 

J 10-11wance  was made app 11 cabl eto the emp l':'yees working :i n the NE 

reqon spe'::i fyinq cs .. .sin el iqib:i Ii ty criteria 	for the same 

Amosgst the eli cii bi 11 ty cr i tsr is one ofie most vi t . .1 cr I tsr is 

ri I nd i a Trans fer Li. ab :i ]. :i. 

copy of ON dated 14, 12.83 is annexed herewith 

and marked as Annexurs"-i 

4,7 	That the applicants beg to state that they Ful f:i 11 all 

requi red quail fl cat: ton as well as eligibility criteria laid 

in the innexure 	ON dated 14, i2B3 towards cirawal of SDA.  

I the spoii cants have qc't All I ndia Transfer L isbi ii ty and in 

f&c: 	ciur :1. nq the service tenure they have been transferred out 

oth NE req ion a rd subsequen 1: 1 y they qc' 1: their post. i nci I n NE 

R?qicn. Although the ON dated 14 12 83 has been worked 

u amb i quous 1 y but even them f c I n ci var i ous adve rae a i tua t ion the 

c:'ncerned Mliii at ry issued fur ther c lar i fl cat 1cm ti' meet out the 

':n tr c've rs i The respondent N':: thereafter issued a circular 



rJat;ed 5 3 84 c lar i fying that al 1 the civi l"on employees havi nçt 

	

India Tra nsfe 	Liability shall be entitled to cet. 

I r'Irespect iva of the facts of their beloncjincjs 

copy of the circular dated 5.3.84 is annexed 

herewith and marked as (:nrsxure-B 

4 8 	That 	even 	after 	the 	i 5Sua.r't:B 	of 	nnexure-B 

1 r i i cat ion dated 5.5.84 the controversies di ci not cc'ms to an 

ent same ai ii ::rojDpeci up Re :i terat i nq thesta nd the respondents 

iskued a c i rcular dated 10 12,86 The respondent No 3 took u: the 

ipt: tsr and issued another c:i rcular dated 17 12 86 ci rcul at I ncj an 

... ............. 	f. 	 . 	:.LL 	•L. .... _............:...! ............_1 
Jri. 	 I 	.I.kJ:1b Wa. 	t..ii 	pr 	J.LI::!t.,.L.L Sanction. 

copy c' f the c ircular dated 17 12 86 is annexed 

heiewi th and marked as nnexure-L 

41 	 That as stated above all the applicants have been 

d-r !Miuncl SDP in the Ii cjht of aforesaid DMa and ci rculare 	l I of 

tham ha vs qct 	A ll I ndia Transfer Liability clause in their 

pci ntment letters and in fact dur i ng their servi ca tenure they 

I-iaxle been made to transfer from NE Req ion to outs i cIa 

4 	That hay i nq Founc:I certain disc repani: las 	reqar di nq 

u 	rn^ Respondent rio - issued in flM c lari fying doubt s  

raJsed cropped up In respect of eligibility crIteria, The said ON 

as issued v I de memo No 20014/3/83- E I V dated 20.4 .87.  

copy of the said ON dated 28487 is annexed 

herew i th and marked as 

4.11. 	That in the afc:'resa:ic ON dated 28 4,87 the respcvcd:'nts 

	

1 ~ ! 

rifi ed/s pec i e d 	the 	controver sies 	r .rdin.i 	cI jibi1 r 

c:ri!teria for cirant  of SDi. The basic criteria laid clown in the 

sa i d ON is A ll India Transfer Liability. The present applicants 

in possession of all the el IL..ibi Ii ty criteria mentioned in 

fIJI said ON dated 28 4 .87 and therefore they are ent I led to draw 



. 1:2 	That statcl al::'ctve the present appi I cart 	bei ng fully 

eli ctible to draw SDA in the ]. :icjht of the ON dated 14 
12B3 and 

ii; s subsequent c icr i 1: cat ions issued from time to 1; ime by the 

Respondents have been drawi nci SD till July 1938 with affect 

rc'm I 1 96 the reccimmendat ion of 5th C:entral Pay Commission 

Raport 	
the pay structure oft he present applicant s has been 

revised but i nspi te of such revision their amount paid in 

res:ect of SD was kept: unrevi sad The app U carts r a i sad thai r 

per ievances regarding revision of BOA acting on which respondents 

stopped paying BOA to the present app1 i cant. 

4 	 That the appl i cant:s beg to state that the respondents 

have c::t.ed U iecal lyin not pay :i ng the appi i cants thai r due 

allowance without any pri or notice 	 . In icc the case of the 

appi i :ants 	itself 	for cirart. i nc 	the benefit of 	BOA 	but 

subsequently the respondents themsel I mi .interprets 	various 

. ...........................ha Hon' b 1 a Apex Court have rejec ted payment of 	BOA 

to the present applicants 

4.14. 	That 	the 	applicants 	consequence 	of 	aforesaid 

Iiiiegalities meted out to them by the respondanL casual utmost 

financial hardshi p to the present app1 i cants The aforesaid 

act ion on the pa .... of the respondents di sail ow i rig the qrant of 

SDA to the present app]. i cants has resul ted in hostile 

H discrimination on name of in eider and outsi dar virtual I y basing 

on a incorrect jntlliqible different ia 

4.15 That the ap i i cants union took up the mat tr w i th the 

concerned authority praying :1 nter-al ic cont i rivat ion of the 

1 paymentof BOA with a furt.har prayer to make pay ...ant of the a.rrer 

due to them 	Respondent No 4 e:. p1 ci ni nq . ........i. Is of the 

H V.( iIIitS 
OMS quidinq the field wrote a letter to the respricient. 

No. 3 



k/I e 	' 

i-r:y of the letter dated 7, 11,95 is annexed herewith and 

ma.r <I2C1 as (nnc:';ure-E. 

4.16 That as stated above the respondents have misread and mis 

understand I nq the direct ions of the Hon ble A)ex. L:OLYt 

pur pertedly issued a circular dated 5.1.2000 h:i cjhl i ht i ng the 

el iqibil i.ty and admiss:ibi 1 ity of SDA to the local resident of NE 

:Reqi on ihesa i d c i rcu icr dated S 1 	a lao ': i r cul ates anc!t her 

let ter dated 23,1299 in this respect 	Mere reading of the 

i r cular and letter i tisi: leer that came has been iSSL..k2d 

pursuant to a lc:ter datpy 9 12 99 c icr i fyi ng the stand of the 

respondents. By the above impugned letter dated 5 1 the 

respondents issued direct i::n to the concer ned authorities to 

revi c4 the cases of the appi i cents regard nq e 1 q tb i ii ty of  nrant 

f SDA 

L:o[:].ss of 	the circular dated 5,1 ,2BBI) alc'nq w:Lth the 

iett.ers dated 23. 12,99 and 9 12.99 are annexed herewi t.h 

and marked as nnexure-F series 

4.17 That the applicants bec to state that the respc.ndents by 

issu inn the impunned ].etter dated 5.1.2000  seek c Icr i f i cat: 1cm 

for the purpose of making payment of SDA between the re: rui tees 

c I NE Reci ion via-a...-vi s the outs i der The : I assi I I cat i on souqht to 

he made by the respondents between outsider as well as lc:mcai 

recrui tees in baseless and same speaks of dis':r im:i natory act ion 

on the part of the respcmndents 

4.18 That the applicants union in their r- eprcsentat lyE capac I ty• 

took up 1; he matter be I crc the respm:::ndent s and a steer i ng 

:ommi 1-. ea was formed to resolve the prcmb lem in respect of SD('i and 

the circular was issued vi de letter dated 18.2.2000.  

.7 
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(. 	 copy of the said 	circular dated 18 2 2L?EI isa nnexed 

herewith and marked as AnnexureG 

4.19 That the app? i cants beg t.ste that the case of th 

applicants 	is covered by various OMs and its 	uhequont 

c lar iii cat i.on issued fr cmi time to time but inspi te of that the 

respondents have disallowed the said payment of SDA to them 	In 

fact at var i us levels of c lar i i i cat ion 	the case of the 

app? i cants cicit due sanction from the F'res I dent of I rid:i. a and t he 

sand sanction was conveyed by letter dated 31 5 91 issued by.e 

Minis :ry of Defence (Fl nance) 

copy of the iet:ter dated 31 5 91 isa nnexed herewi th and 

marked as (nnexure-H 

It is pert i nent to ment icri here that the afc.iresa i ci letter 

c::ated 31 91 while convey: ng the san':t ion of President: of India 

the Mi n:i.st ry of Fl nan'::a (Department of Expenditure) also put 

4.20 That as stated above at var i ous levels sari: t ion for qrant of 

SDA has been acccirded byt he President of I ridia and the sfc.reeai ci 

sanc t. I i:'n has been qrarited t5k i ncj i ntc ci::insi dera ion the duties 

and res.ponsibi ii ties so? dered byt he appl icants In fact the 

a foressi ci Pres:i. dent is? sanction was souqht for by various ciroups. 

of employees but only in a. very few case the said sanction was 

qra.nted i ni: iudinq the case oft he api:?  i cants 

copy of 	the 	IE:tter dated 21.3.89 crant I ng 	Pres:i. dent is? 

sanct ion is annexed herewith and marked as (innexure-i 

4.21 That the applicants beq to state that r ear ding payment of 

3 
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1 

SdA controversies were still a].ive and to meet out the aforesa.i ci 

duh1e/controvers I es a hi qh level committee was const :1 tuted in 

ccnsu 1 tat ion with the I nteqrated Fi narice and Ministry of Fi riance 

:r1ep.artment: of Expenditure : issued a clar if I cat ion vi de its memo 

Nc, Cab Sect t UO No. 2/ 12/99• EP--i-i799 dated 2.5 .2000. 

copy of the said 	c lar i. f i cat ion letter dat ed 2.5.2000 	is 

annexed herewith and marked as fnnexure-J 

1402 That the appi :i cants beg tosta te that all of ti em presently 

hol di nq vrious posts under the respondent:S and presently 

e puLu in the NE Region. During their nnr ? 

..a.h appi i cant in view of thai r All I ndia Tran.fer Liabi ii. ty have 

~Del' n t.rans far red out from NE: Reqi::n In view of the .eforesa i ci 

r ifir-a- t ion. 	le tter dated 2.5.2000 th e ,.  e e n ti t led  

at. the payment cf SD' But the respondeis by issuing the 

I m— ume rd 	rd-r 	 IL'1l1 	 hL p'uti of 8D 	r,d 

p:'sa 1 has been ma cia for recovery of payment of SD a 1 rea U. 

ace to them Itis pertinent to mention here that the present 

..P9l :i carts were in recei pt of SDAt ill July 1998 at the pre 

r .e 	 l-E the - jj1iV have not u*n 

~L+ted with the payment of SDA. The applicants are also entitled 

1c get the arr ear of Si) with ef fect from 111. 96  to u.gust 1998 

in cird rate. In view of the b!:I? facts and ,circumstances  

is a fit case for cranti nq an apprcipr Late interim relief 

Qed din 4  payment of SDA as Well;a s 	 y b y  

perat ion of the impuqned orde..s dur i nc the pendency of the 

preLnt OA 

1 	. 

 

That 	h 	:tppl 	3nf 	: i ni 	gcIi 3E jd L 	-h 	i I ur, 	f 	h3 

res ' oniJei:1tS .. I d several request to the concerned authority but 

jpt:inq fruit ful came from the same Si tu. .:ed 	 appllcants 



1f°  

referred a leqa.i not ice throucih his coursel making a derranci for 

edressal of his aforesaid qr ievar':es 	To that effect the 

esponderits have issued orders dated 5. 	 and 2 i2ø by 

hi ch another authority has been directed to make appropriate 

ep1y but till date nothi nq has been communicated to him 

C:cpv of the letter dated 5.10.2000 and 20. :Li2@ are 

annexed herewith and marked as nnexur e K a n d L 

respei::t iveiy 

424 That this .ppi ication has been filed bonaf ide and to secure 

nds of .just ice 

NUS  FOR REL IEF WITH LEGAL PROVISIOM  

5 1 

 

Fo r that the act ion of the respondents ion issuing the 

iimpugned orders more part i culer ly the orders na.r rated under the 

i head "Facts of U  a ill eqai arbitrary and same has been 

issued with an ulterior motive only to deprive the legitimate  

cia im of the appi i cants and hence same is i iabie to he set as:i de 

l and quashed 

5.2. 	Fc r that the respondents have acted 1 1 1 eqs 11 y I n 

issu :i ng the i mpuqned orders which are basi :sl ly based 	on 

i r" at: i onal and unreasonable :1 assi f I cat ion in the name 	of 

outsider v7d Insider is ii leqal arbitrary and. violating of 

Art i dc 14, 16 of the constitution of india and hence same are 

liable to be set aside and quashed 

1 5 	 For that the impuqned act ion on the part of the 

respondents are opposed to the 	 at i tu i ona I mandates as the  

same differentiates the present Jup] LL1nIS in the am I ir der 

and outsider. In fact similarly situated employees ii kethat of 

the present appi i cants are presently drawing SDA i. qnor i nc the 

claim of the present appl i::ants in this score alone the 

4. 

1 



ppl i. cant is entitid to all the rel iefsas praed for in the 

resent 	-. 	._JL'
1. ._

i... .. 

	

4 For 	at there bei. nq no di ffsren'::e between the appi i cant as 

e.i I as the employees who are recsi pt of SDA sc far 1 i; relates to 

ut i es and responsi bi 1 :i 	ies are concerned the respondents 	ought 

cit to have issued impucined order which based on such criteria 

Fort the 	resp':'ndents have': 	issued the 	impugned 	orders 

i t hct 	consul t i nq the Oils issued 	from t:  :1 me:o 	.L 	me 	as well 	as 

ts 	subseoLtErit c I sri ii cat ion 	issued from 	1: :i. me 	to 	time and 	same 

as been issued wi t l:'ut. 	app I vi ncit he i r m i rid 	Hence the a foresa 1 d 

mpucned orders are I Lab is to be set aside and ciusahed 

6 For that i n any view of the matter 	the 	a': t ion! i n; f. ion 

the respondents are not sustainable in the eye of law and 

ahle to set aside and quss 

The applicants crave leave of this Hon ble Tribunal to 

dvsnce more qrc'unds both leal as well as fac :ua I at the h ime of 

earing of this case 

DETIILS OF REMEDIES EXHtLJS TED 

That the app ii cant declares that he has ex ha us ed alt. 

he remedies svai :LSble to them and there is no alternative remedy 

vailable to him, 

MATTERS NOT PREVIOUSLY F I LED OR PEND I NO IN iNY OTHER COURT 

T L ._ 	 .. .. 	 L. -........- 1 ............L. .. - i. 	L ... 	 L ... .... 	 I.. 	.0 

HE 	iF5tJ. iL:trL 	TL'.r kHl 	Ii'' 	.-'r 	 ftiU H 	II 	 i i 

revic'usiy any ai::'l  icati':'n writ petition or suit. rearding the 

r ievan.ces. ]. n respect of whi ,:h  this appl I cation is made bsfc're 

I ny ct her cc'ur t. or any ct her Ben': h of the Tr i buns 1 or any cit her 
[uthor I ty nor any such application wr :1. t petit ion or suit is 

liend i nq before any of them 

L RELIEF SOUOHT FOF.: 

Under.......e 	facts and ': i rc:umstances stated above 

pp II cant most respec F ftt 1. ly prayed that the instant appl i cat ion 

HE 



• 

I/ 

e admitted records be cal led for and after hear inq the part. :ies 

On the cause or causes t hat may be shown and on p r usa 1 of 

accirds be qrant the tol lowl nq re 1 iefs to the appi :1 cant: 

I 	To set aside and quash the impucned orders dated 

% I 	9.12=99 and 23 1299 with all conspa-tial benefits 

w th a further direct ion to the respondents to allow them to draw 

SDA, and not to make any recovery from the app ii cant.s towards the 

payment of SDA a 1 ready made to them 

To set as ide and quash any such uruir 	 ur Ws by 'n 

the appi i. cents have been deprived the app]. icants from drawi nç,i 

c:os.t of the application 

S 4 	Any other relic F/reliefs to which the applicant: is 

eçit i tied to under the 'acts and c :Lrcumstances of the case and 

1 deere ci f i t a ci p r oper 

9 INTERIM_ORDER PRAYED FOR: 

Pendi nc disposal of the appl :1 cat ion the.p:ii i cant preys 

ibefore this Honible Tribunal for an inte ri m order, I r '' he 

rspondents not to make anyr ecovery from the appI :1. cant: in  

rspec 1; ci 1 SDA a I ready pci d t c them and to a Ii ow t hem to draw 

I.. 	f'r',' 
i_.0 r Cli iDL1 ii 

FARTIC::uL.ARsor THE I______ 

1 1 P0 No 6G1  '(9l'ç 

4icI 

3= Payable at 	c-iuwahat:L 

LI ST OF ENCLOSIJRES: 

I 
HS sa';eo in the I rioe:. 



Ali 
Q)  

VERIFICATION  

I F  Shrj 
\ 
Nagendra Nath Talt.ti::dar, son of Late A. Taiukdar 

aqed about 46 years at present wor:: :1 nq as SEQ III 	do hereby 

isoiemniy 	affirm and yen fy that the statements,, made in pare- 

qraphs 	tL PA'C Via 	1t2. 	 are true to my 

71knowledge 	and t U - 	Ifl iL in P 4f ir ph 

.a 1 SC true f my 1 eqa. l advice an d the resi; are my humol e suom i 

on be fore the Hon U Is Tn i buna 1. I have not suppressed any 

:friater ial faf:te of the case 

And I sign on this r Us Verification on this the 

Pf (nr I 2001. 

S:Lcinature, 

IVIVI  

13 
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A-VA 

ANNEXURC P-i 	 'If 

NO 	0014/9/83 	IV ... 	 ?. 
Government bf. India 

Department of Expenditure 	 ' 	j1fj 
• 	

: 	 ' 

New Delhi, the 14th, December, 1983. 

QFFtCE 1EN013ANDUM 

- Allowance and faLilities for civiban 

employees of the Central Government 	 • 	1. 

serving 	in. the State 	and 	Union 
......................... 

Territories of North-Eastern Region- 
I 

improvement thereof, 	 . 	-. 
• 	 . 

	

.. 	
. 

.........•,..--•-- 

The. 	need 	for, attracting and 	r&tining 	the 
H - 	 ... 	. 	.• ... 

services df competent officers for service in 	the .................................... ............. 
North-Eastern 	Region 	comprising 	the 	State's 	of, 	. 

Asam, 	Me1ghalaya, 	Manipur, 	Nagaland 	and 	Ifizoraui 

has been engaging the atteenti.on of the Government 

for 	some 	t. \me 	Fhe 	Goernmerit 	has 	appointed 	a . 	-  - 

Committee 	under 	the Chaiiuianship 	of 	Secretaiy, 

Dc paz tment of Perionnel & Administrative 	Reforms, 

to 	review the existing allowances and 	facilities 
— 

adn.issible to the varluouss categories of Civilian 
--- 	 -. 

Central 	G10 	ezuplo>ees 	serving 	in 	this 

reiozi 	nYd 	to 	suggejt suitable 	improvements 	The 

rccomtuendatxonb 	of 	thc 	(oIuLu1 ttee 	have 	been 
................................................ 

czix eIUI 1 	cotisidex ed 	b 	the 	üoez nmeiit 	and 	the 
--- 

U1 	S ideut 	now 	I)leaScd 	to 	dt idid 	as 	fol lows 	- 

1 

- 	
It 

- •'- 	

L -' .1 	

1 	;. ft •.... 	___ 

-, 

• 	.•. 	,..• 	., 	• 	 _t_..___,. 

a 	 • 
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lheze will be it fixed teriuxe of postizg of3 
)ears at t time for off icers with service of 10 

years or less and of 2 years 	at a time for 	
,- 

officers with wore than 10 yeaij of service. 

Period of leave, training etc1 in excos Of 16 
days per year will be excluded in counting the 
tenue period of 2/3 'ears, Officers, on 

compl e t i o 11 	of the fired tenure 	of 	8CIvic 

efltjoned above, rnuv be coJ15jdeed for pouting to 	
. 

a station of their choj 	as far as possible. 

The period of deputLtjQfl of the Central 
Government 	employees 	to 	the 	Stateu/J1j0 
Territories 	of 	the 	North 	Eastern 	REgioll 	will 	

-;-------- 

gencra ly be for 3 yeartj which can be extended 
in 

caj in exiger5 of pubjic ueivico - 	

...- 

-- -- :- - 

as well as when the employee conced 
i E3 prepared 	

- -- to 	stay 	longer 	The 	admissible 	deputaj011 

alloWafce will also Continue to 	paid during the 
ptxiod of dej,)ULation so extended 

-Sm 	 . 

j 	
11 	 •._ (11) 	&utht 	 . 	

* 

( P'[it lQfl/tz tuning 

L ut QIL IL °iif d II( 	JLc2jj 	 - 

	

SLit15fac)rv 	lrfoitrti, 	01 Jiti 	fox 	the 
PLeSçj 

ibed teziuxe in the Noz Lb I at haI1 be given ........................................................ ... 

due in the case of ci igjbl offjcc3 in the luatter 

of  

Attested 	: 

Advocate. 	 S 	 - 

.5 

-5-.- 



EN 
mc  

promotion n cathe p05Jtb 

deputation to Cential tenule poit, and 

courses of training abioud I N 
The general requirement of at least three 

\ca1 seLvice in a cadie post between two Cntra1 

tenure deputations may also be relaxed to two 
4 

years in deserving cases of ineiiLoriOUs service in 

the North East. 

A specific entry shall be made in the C.R. of 

all eruplyeer who rendered a full tenure of service 

in the Not th Eustei a Region to that effect 

(iii) SpecJ (Dity) Allowance 

Ccntral Government civilian ealplo)&-es who 

have Al1India transfer liability will be'anted a 

Spec iai (Duty) ALlowance at the rate of 25 per 

cent of basic pay subject to a ceiling of Ra. 4OO/ 

per 	month on post ing to any station in the 	North 	 .................-: 

	

(
Eastern Reg ion. Such of those employees who are 	 H 
exerupt from paymen of income tax wili , however, 

not be eligible for this Spccia1 (DUL) Allowance. 

Special (Duty) Allowance will be in addition to 

u )O( ml pus and/ui D put at LOU (Duty) Ai lowance 

UI j  being dIa%n subjtct to the conditlon that 

th 	total ot such 	p& mul C Chits ) 	\ loauice 	plus 

CL tal 	ii'. /Deput atioii ( Put ) Al los'tw 	will 	not 	 -- 

	

1 	(1 	 C 

	

xccu 	i.4'ui - 	p.111, 	.j).'Ctl 	I l%'U11C( 	hue 

Sp t2 ci al COIupL ii u tot 	( } mutt 	o ul it ) 	11 W CIUC U • 	 - 

Atesed 

Advo&te. ................ . . .... . 

- 	--H 



-J - - - - 

Construction Allos..ance and Project Allowtce will 

be drawn separately, 	 - 

1' (iv) Spt 1 a I 09JI115  

1 

The rate of the allowance will be 5 of basic 	 .J. 
pay 	2ubject to a maximum of 	is.5O/- 	p.m. 

x bi e to t I 	flI)1Oyec 	l 1 thou t nxiy pay 1 imi t. 

The above allohanLe will be udiuij0 with effect 
f P0 U 1 . 7 . 198 2 i i 1. 0 C CL J (? 0 f A i am . 

2 flanu 

The rate of ullowanc will be as folls for 

- -i-: the whole a £ Manipur - 

Pu Y Uj)tO I 	260/- 	 40/- p tu 

Ay 	bov 	U. 2G0/- 	- 	15% of ba i 	pay 	- 

uhjL t 	to 

of 1k;. 150/- p.m. 
3 LJLLaJLI 

The rate 	of thc allowance iill be 	aa 
fol1ows: 

S 	 . - 

(a) 1jffju 	
25% of py sub jct, 	to 	a 

- 	
S.- liii El lIflU 	o f 	Q/-- 	and 	a 

U) to 
	IN 

t1tJ)( 

1 	I lI! 	a 	P 	1 	0 /-- 	I: • 	 ?•-------' 

- 	-- 
Advocate, 



A 

Thet'e will be :io change. 	in the existing 
of 	Specj a I 'Compensatory 	Allowances 

admj3sib1 	In Arunachal Pradesh, Naga1an 	andt HIzo'a'm 	and 	the exit. 
1st1ng 	rate 	of 

 ;;; 	1; gj 

Disturbance Allowan1ce 	admissible in specified rate 
of Hizoram 

Ai 

(v) 

90 0 
I 	zelaxatio,i of 	the presenìt 	rules 	(S 	R. 	106) 

that 	travelling allowance is not 	admissible 	for 
Journeys 	Undertaken 	in 

- 

cor1flectjor 	to 	initial 
appointiueit 	in 	CaSe of Journeys 	for 	taking 	up initial 	appojzitret 	to a Po13t 	in the North_Eastein 
L'e 	1 011, 	tl'Ltv 	1 allowanc e 	I Imi ted to 	ordirìar1 b u-' faLe/ocQlld 	clax raIl 	fare 	for 	'Oad/'rajj 

Ifl 	 of 	fizut 	400 	kmu. for 	the Goverxett 
servant hinself and his

family will 	be 
adwjusjbi 1" 

(vi) 
,:.__• 

' 

tel 1\at to i 	of 	Ordct i 	b 
S-R. 	ilu, 	11 	011 tr:rn; f' 	to 	a 	tat0fl 	in Lhe 	No1'th_jst01. 

regiofl F the 	family 	of 	the Goverriiiient 	servant 	do3 	not acLoIupxt!ly 	hun, 	the 	Goverrirnt Lf  

servL)t 	will 	be paid travelling 	aJ I owallce on 	tout 
	for 
	cJ(bj f 	Only 	for I nti 1 	t 	r 	1 	1 01 	( 0 	3 	ii 	t h ' 	a lld - 

L 	d 	La 	en i'i 	P' I'ori 	J 	oF 	in 	upto 	1 /3.tJ o f  I 	( 	p 	 II L 	01 	t 	1 
 f 	t h 1 	 I 	

at ni 	1 / 3 z d f a IL I 	t 	I Lip 	It 	11 	iP ( 	i 	1 	L 	1 

,0-6v  

- 



- 	 - 
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'I... ANNEXURE- 
M

. 
:. 

the cost of transportation of baggage Ircase the 

family accompanies the Governmentsexvant on 

transfer, the Government servant will be entitled 

to the ex1stng admissible traveliing alloance 

including the cost of transportation of the 

admissible weight of personal effects according to 

the grade to which the officer belongs, 

irrespective of the weight of the baggage actually 

carried. The above ProviSions will also apply for - 
the return Journey on transfer hack 	the North 	 ... 

iastern Region, 

In 	reixation of orders 	below S .R. 
 

Li 	sportation 	oL 	perjonal 	effec ts 	on 	transfer 
be tween 	two 	di ffer(1t 	regions 	in 	the 	North 
EaHt.er•r1 	region, 	higher 	rate 	of 	ullowaflcc 

H-' 

H 	- 
for 	t 	tI 	ortatior 	in 	'A' 	class 	cIties 

uUjt 	to 	the acLual 	expenditure 	Incurred 	by 	the 
Servant will 	be admj35jbj 

(viii) 

In case of Governut 	servants Proceeding 	on 
leave 	from 	a place of posting 	in 	NortkiEa 

the 	ptrjod 	of 	lx'tveJ 	III 	Cxcjfl 	of 	t,%1() 

- 

he 	ntatjon 	of 	).oui.ing 	Lo 	oulsjde 	that 	region 
I 	be 	tI'e,,'d 	ai 	Jol nijg 	tin, 	The 	naie 

 (fl 	ii I 	he 	adL:t in sib le on 	return 	1'x'oi 
1 o 



if 

2 

- 

I MIN 

	

• 	Qoverrut 
servant who leaves his 

 
at the Uut -station or 	

selecte 

	

un 	
d 

othe i. 
Place of resideiice and h 

	
iot QvLtiled of the traasf(. 

Lr'u'0j111,  
011 ce fox ha 	 the famii 	will th e  °Ptjor t aVail of the 

CXistjg leave t1el Coflcc3j 	
of ourriey to  a 	b10 	 hoij10 towfl OflC 	in 

fucility 
- per•iod of 2 	Ci 1 , q 

 , or in 1ieu 	thereof,  
of travel fo"HiMself 0flce 

 stj 	
of POSting 

in the No.th Ea 	
to his 

	

hone to 	OZ Place wh0 r 
b th faiuiy 	 - 

arid in addition the facijt 
	

for the family 	 .- 2d Lo h1s/h1 
8PQUSè lad two 

depeIIdcx1t 

/ 

chi ldrj- 
°flly) £tio 

to travel 	a Yoaz' to viSIt 
tho 	efflp 	

on 
• 	at. 	

tat  
No 14 t i 	 of 	

on L.tng 	in 	the 	
- 

Ea t(1 jj 	cgio 1, In  
t h 0 	

C 	
op0 

	

J 	
a.l it! Z't)LtjV. 

	
the Cost of t1 for 

Ol 	 ti10 	
- 	-. - - 

lflltlai 	stazIce (ioo kins /150 kins 	
not 	be 

borne by 	 fl ffle offic1 	
wi 

 

	

Pay 
id t hr 	 of 1h3.2250/ or above 

 

fup 	
u 1) ( 	 and tw0 dc p nd01 t 

n 'pto 18 	tu 	
fo1 by and 2 
	

o f1 	 - 
'i H 3) 	wj 	

nl iOed a 	
b 

i phaj /S 	 aci 1 c a r / gar itt I a 	nU C Ic ut i 	Ii 

	

lJ 	J'e rf0 i 	
n; Jo u r'- 	Ifl 	I Or.d 11! 	Lh, 

1! 
 

• 	 • 	•-- 	

. 
0 .................• 	

- -- 	 • 	- 	

: 	.......  

	

Attested 	

:. 

	

Advi,qt 	 - 	 - 



ANNEXEE 
0 1 

J ljli a_'iwLLt 'L1.LJU 	
L 

Where the children do not accompany the 

Go eminent sei vant to the Norlh-Castex ii Roiozi, 

Children Education Ailownce uto class XII will 

be admissible in e1•;pect of children studying at 

the last stat ion of posting of the employee 

coneer'ned or any other station where the •chuldreñ 

reside, without any restriction of pay drawn by S  
the Government se1vant, If children 	studying in 

choo1s LIFe )Ut in hostol
Lj at the last Station of 

1 ) O5 i rig 	or 	any 	other 	Sttitjoti, 	the 	Goverjimext 
c 	ant C OYI ntd ' ill be given hos tc 1 o'ba id 

thou t. othe F 1ejt. r let ion, 

IS The above orders except in uub-pai. 	( iv) 	 - - 
W j J 1 	ui s 0 	UI Li t. U I I 	V1 u I a ri (ii u 	a p1 y 	to 	Ce n t 

Goeine11t eip1oyee5 posted to Anduinan and Nicoba 

Islands. 

N 

L'hese od5 will take effect frOm 1st 

and will £Cn lilt in 	 for, 

pci ed ct• I h ree YIIL5 It ) to 3 1 t Octob er, 1 98 . 

1 	
eX1'tizig 	5Pelu1 	LdlOwanc s, 

	

t c ili t es and c on s i Loncj O\ tended by filly special 
	 - - 

o ' j b 	
the Nirtist Vie5/Dcp r t mern 1 of the Ucntxal 

1I 	L) I 	t ü 	1 	OWfl 	I) I O 	( 	ii 	t t 	Uo or I 
'Ft 	r- 	L1C't F'] IL be 	'i Ujz-n fFOlfl the dei,e 	of 	 -_- 

	

i, s 	a f f Ice 	 -. 	-• 

Attested 

 r\S S.  

	

Advocate1 	
S 	 •:. 



APNEXVk 	A 

orders will be issued in reBpect 

er recommerdatioi.is of the Committee rofei red 
co 

in paragraph 1 as arid when ('Lcisiolls are taken 

on them by the Governruit 	
0 

In o f 11  P as the pci sons %Ci vlxig 	in 	the 
Indiall 	Audit 	and 	ACCOUntJ 	Dcpai trnpiit 	uz C 
coceL nod 	the ie 01 . dei s 5Ue after ConSultation 
with the Contiolle1 

and Auditor General of India 

.,.,; . 

Sd!- 	 -- 

(S C HAJ-IALTK) 

JOINT 	SECRITAPY 	OF 	THE 

GOVERNHLNI 01 iNDIA, 

To, 	
0 	

0 Al Mini Jtx ic J/flcj,u1 Liflt i of (he 	Govc i ununt 	of 

(witi jzL 
cO[)ie) to C & A G ,U P S C etc 

-- 

•0 	 0 	 - 	 --.---- 

- 

- 	 --- 

I., 

: 



_4 4 
- - 	

------.---- 	 •; 

ANNEXURE P-2 

NE? 

- - 	, 	, n. • 

 

rLIXAM  

I I 
Dt 5 5.84 

t 
THE CDA PATA 
THE CDA GAUHATI 
THE .CDA ( AF) DEIIRA DUN 	

•- 	 - - 

TUE CDA (ORe) (NORTH) HEERUT 

SUD ALLOWCES 	& 	ACILIfJLS 	FOR 	CIVIL1A! 

	

LHPLOYEI $ OF TI EE CFNIRAL GOVj , . SERVING IN THE 	 - - 	- 
SfAEs AND 

UNION TCRRIJOlILS 
OF NORTH FASTLRN 

I'EGION - 
lHPflOVLjrNT 111FIFor 

OFFICE 	
CIRCULAR 	NO, 

AN/X1V/H0I/I11/ 	
I 	DATLD 	25 2 81 

ADDRESSED TO CDA GAUJMII CDA PATNA, CDA (Ar) 

DEURADUN CDA(OflS) NORTH HCLRUT WITH COpy TO 
	 F Oflip Cs D A 

C1 1ficaLjoz 	
received from the 	 v  1 lfl Ll fli 	(DepL. 	 j 

of Expd, ) on 	varjou3 	
ojflt I Lt 1ed by thi 	offi 	

on Lhc ''flpleiJez3tati 
Go 	 °fthe t 	of 	

Ifldi, NJflitry of 
lIIUjCC 	(Dptt 	of Lper. ) OH No 200 1 

'/J/8i dated 11 12 
83 ar I.liven b1 o 	fut' In 	I o 

	

10 	

. 	 ............. ... - 

S - 

14,1  
- 

tested 

Advocate. 



r 
L7.i L.QLJ?.Qjjy 

. 	Per5orin1 

Posted to this region 

C I t 41 e r on rec r'u i tme n t 

C T.' CU t runs C. r at. 

t. 	own xe q u e s t d 

ClI.ib1e fo 	these 

c ne ss io 	and 

f u c 11 1 1 10 

• 	 . 	

., 	 .,; 

Ii) b'hetjicr the Spi 

(Duty) allowance is 

dmi3sj1 for durat1or1 

ox 	
in the ieg iou, 

• 1'1'C5p0c t I ye of whether 

they are all ow€ 	to tuy 

thez* at- te i r Ow 

reque5 or otherwjt3e , or 

.. 	t be 
 

ra Li on 
 

t .-. 	. 	 . 

— 	
- 	ANNEXURL— B 

JiuJjcj 2 	 1iI1 
All civil ian central 

 
V I . employees w .1 t Ii 

all Iiicjj a "runs for 

Liability serving in 

North Eastern region 

are eligible for the 

1111 OWarices &. facilj- 

tie3 	COiitUjI)CLI 	. in 

those orders, irres-- 	. -.---- 

- 	 - 
Peclive of whethoL 

they Wer(? POsted 	. 	
. 

he regjo oll  

reczuj tnient/trunsfer 

before or afe' the 

113110 of the orders. 

'SC) long ci igi.b0 stuff . 

erv in the regio rl 

the aii0100 will 

cou1tjw to be 

.....

u-,. 

h r t 	
C L 

S.•  ('I 



I . 	. 	
•: 

... 	 . 

, 

iI 

: 

I ) 	ther Lh 	t c z m 	
t is corif11 mod that 

I 	 - 	

I 	 i!ç 

	

CPloyees hho are exempt 
	

term app1i 	only from payment of Income 	
personnoj who are 

Ta\ aPPearing lfl Clause 	
SPecifiCally exempted (xii) of Got order 	
under i 7 Act 

1 112 	 & Rule& 
pi 1 e 	

I 

	

8J up 	only 	not to the 	who are 	
, V 

Iio 	hho ax 	SpC1 fi- 
c11 	

liable to pay 	Come e\empt 	 U1 

	

frorn 1yfljert 	tax by viz tue of their 	 - of I T, undex I 	Act 	2 alary be1 	lesg than 

	

(eg, S 10(25) of Act) 	
taxable limits 

or 	applise evezi 
to thos0 	 - 

00  are liuble to pay 

income tfl\ by 	ii tu o 
1) 	

1 u y be] ng 	 - 	 - 

thanta\able li, 
t 

	

v) Whethez these older3 	YES 
are aPPI1cable to nfl 

UL 	t Gos t 	erviu1LS 
(b.v c 	Aj3 O&D) 
In & uc irlti 	

of the "ecessiLy 
for f.L.\ing the 	

Ufl(lez. Pi'n UI) of Govt. lCttei dt 	14, 12,83 
H -.- ul o 	

tiLtj by the 
Ministry 

uic 	I h tL Li10 j 
U 	

U (It r1 	OU ' 	u 

> 

---h 

12 

I 	

I 

I 

'be deenIed a SPec lit! 	Pty 

In FR9(25) 



- 

- 

I 	 I 
I 

11 

t' 	 4 
folio  AME 

not be 1  left for 1ndefi.nte 

per.o and therefore laying down 

a tenure was necessary. However, 

so fr as payrnent of Special duty 

allowance to DAD employees is 

concerned, please refer to 

 
- 

 

.clarjfjcatjbfl at i ten (4) above. 

2. 

14-12 
OUL 

the 
allow,nce and facjij'tje3 to DADstaff serving in 

Nr'Lh Eastern Regj or1  

Please acknowledge receipt, 

Sd/-. 

(T.s. HADIIAVAN) 

A.C , G,D,A. (AN) 
Copy forwarded to :- 

All Cs.D.A. for inforrnatjo, 

All Gr0up8/SL10, 	in AN(Local) 

AT/IS Section (Local). 

-r 

(T .S. HAD}1AVA) 

A.C.G,D.A 	(AN) 



To, 	

•0 

All ÔSD.A. 

ftEX* 
ANNEXUIE P-3 

NO. AN/X 1 v1140 04/III,V0LI 	NEtJ.E 
Office of the C,G.D.A. 
West 810ck-V, fl,K.pu 

New Dc 1 h i -66 

!)aleJ the 17th Dec 8, 

11 

	

• 	
. 

	

I' 	H 

- L 

- 	-. 

- 

00, 

-: 

TT 

x .-•---'  
,•_• --..-.-..•,----. 

. 	 :-- 

• 	C of Accoun 	(Fy) Calcutta, IIVF Avadj,. 

Madras and Jabalpu., 

Sub: - Aljowaric. 	and 	facilities 	for 	Civilian 
emp1oyeef the Central Govt. Servizig izi.the, 
statc 

and Union TerI'jtorjes of North 
Ea8terfl 

Re 
gioll and Andillan and Nicobar Islands and 

Lakshdweej) iulproveme,jt thereof 

flef: - incOrit i nuat j 	to 	this offjc0 	Circular 
No. 	

dtd. 

Govt. 	
of Idj 	Mini 	• of Finance 	Deptt. of 

Expeliditure OM No. 2001.43/83 E- Iv 
	dated 29.10.1986 On 

t he above subject rccej..Ufld: 
Govt. 	

of I nid I a Ministry ol' Defence 
	(Fjnunc 

Divisio1). Endorseijient No.4(3)ptt.1/c/8 	
(527j- E. 1') 	dated 	iji. ii .86 is 	

lICI'Cj tki 	f0 1. I :i i'orij (. lon rind gli i 	. 

• 	 0 

II. 	
• 	- 

Afteste,j 
t1 	

4 	 '1 
0 	

--. .l. 	•••. 	-. 

..- 	•:ô 

0 

04 



- 	 J- 

( I 

AMVEXURt4* Vt 41 

or 

	

2 	The clarification issued vide para I(iv) 	' 
of our letter 	no 	AN/XIV/ 140 04/III/V0111 dt. 

as 5.5 . 84 alliended vide No, dt. 	10.11.86 	tands 
44 modi f i e d 

• 	 S 	
Sd/- 

(T.. MADHAVAN) 
For Controller General of 	

;. Def. Accounts 
Copy to 	

- All Sections/group5 local 
Audit-Il 
Honday List. ji  
Library. 
File No. 

	

	 . 

Sd/- 
(T.N, SRINIVASAN) 

For Att C G D A (AN) 

	

Copy 	of 	Hxnistry of Finance 1 Deptt 	of 
Expenditure's 	O.H.. No, 	20014/3/83pi 	dated / 	

: 
29 .10,1985. 

Sub:- u above, 

The undersigned is directed to rofex to Para 
l(iii) of Hinistry of Finance, 	Depaztiozt of 

0 	
No, 20014/3/83L,IV dated 14th 

December, 	
183 on the rboye Subject and to s ay 

LIiat 	
the rIuesjon of Ullowing Specj•al 	(Duty) 

N Aid 	
to those CcfltrLll 	G0vt'ii11i&git 	Sche1ed 

Ii ibe 	CLilpioveec ,  w1 jo  are e\e,,lpte( lioin 	 ol 
I

Ta.xudi' the Itiip Tux Act hu 	be0 uridex 	 'r- co 	d'at 1 
on of t he Gover'rthte( I. 'l'.he 

Pr05 1det 	i s  
"/1 	d t 	d€01 i 	t hnt Cei 	ul Go or n'Alent Civilian 

-- i' 	Ye e s 	wilo P F 	H 'n 	of Sclic-tcluled 	he 	UriJ • 	

I 	r 	t h (5 	

: 	 P 	 'e jIll 

- 	..• 

• 

	

-• 	

. 

Atte1 	 • 	 S 

 4 

	

. 	 S 	 S 



(/ 

ANIiEXURE-' 

	

(Duty) Allowance in terus of rina 1(iii) of tis 	 J 
1t 	Hinisti' ' S 	Office 	Memorandum 	dated 	14th 	

; I  

- 	
DececuL)eL ,198J tcteritd to ubo 	but are not being 

IIl 	/ 

	

granted the saze on account C t  their being covered 	 J 	4 

	

. 	-. . 	 .
N, 

. 
under the scheme of Income Tax exemption, will.not 

be eligible to draw the Sp c'xal (Duty) Allowance ,  It 

As such paia l(ii) of t h i s Hinistry's Office 
... 

emoranduiu 	dateci 14th Decembez 	1983 	after 

Lcodificatin may be rea6 as under * 

•1 AL'. 
1 (iii) 

'Centra 	Governrnt civilian employea who 
;. 

have all India truIlsf r liability will be granted 

	

a Special (Duty) Alowarice at the rate of 25% of 	 .1 
basic pay subject to a ceiling of R..4OO/- per 

month of posting t a n y station in the North 
.rIr 

a s,ter 	Rc gion 	pCi 1 (DuL) ) Allowance will be 

in audition to ny Spec iul Pay and/or Deputation 

(Dut ) 	1) u 	n e 111LLac 1  bc ing dtan subject to 

th 	C 0 n d i t i o I t, 	 thttt 	t h 	total 	of 	such 	Spial 

Lu ty ) 	Al icaaric o pluu speC ial 	pay/Duputation 

DL0,Y) 	A1lc 	n c Q 	nt 	'uLuj Ps . 	il ,00/- 	p n 
HL. 

OC c In 1 	lowimces 	1 i 	C ilL 1 	Co IWi)uUtOL 

(P( lOtC 	Locn1 it ) 	d1oancL 	CoubtI uct ion 

1 1 ( 

 

(.1 r I C e 	Ind 	I oi e ct 	I t u aric c 	will 	bt 	di VII 4' 

- 

. 	. 	 . 	. 	 - 

	

- 	- 	- 

0 	- 	- ____ 



I 

ANNEXUREAL4 
II 	

1i 	;i 2 	
Thi5 O/der 

Will so 	
1 	

e 	
h 

nmeti'tCWP1ovQe PO8tedt 
	

P1y to Ceritai
Ti 

1cI an Luidweep. 	 n arnna 	Nicob4 

• 	H;. • ;• 	

1' 	H 

	

Order will 	 Il( 

of 1Ssue 	 take effect fro, the 
date 

1 '  • In s• far as p. il • 	 I ,,  
rson 

Audit and Ac 	
rv 	

Indi 

orj e r 	
1$8UC 	ut 	

re concerned, 'thj8' 
ter , consult at i 

	

and Audit 	n 	

on 	with 	the 
I 	•OrGe 	1 

era. of India 	 4'. 

• 	 . 	

. 

(A N — 
• 	 C )  DIR 

	

• 	
4R (E 	

•.*•-- 

ELE-301131 	 . 

H 	

• 

1' 

'I 

k 	• 	- 	: 

1' 
H 

I 	

: 

N 

- 

• °1 

 

11 1? 1. 

ITT 

5, 

	

•'' '*5,____ 	
S., 

't _1 

4dPOCtfle, 
Ad 

I 	

I 



_____ 	
•44 $ 
	

" (;
4 

ANNEXURE P4 
NO 20014/3/83_LIv 

Of 
Ministry of 

ba 
I 

New Delhi, 	fthe 	20th, 	April, 	1987. 

Subject .•Aowances 	and 	fccj1jtj5 for. cjj1j 

of the 	Cntr - 	
rI•i 

-- .-- 	 vLLzm - 	 - 

: 
servirg 	

in the States and 	Union  
Te rri to 

ries of North-Easter11 Regiofl • 

and A. & N. Islands and LUlcsh1dheep - 

improvement Lhereoç 

The undexsi,)cd is direc 
	to relez to PalLt 

of thnistry of 
Finance, Departmeit C4 

Expenditure 0H No, 20014/3/83E Iv dated- 
11-t. 

 - - -- 

.4 	

I 	 / December 1983 as amended bide Ofjce Hemorandwu of 
CVCfl number dtOJ 29.10. 1986 on the above 3Ubjct, 

-. 

- - 

Which j j   reprod e bej0 ucd 	

- 	 IH4 

I 	 . 	 . 	 S  

- 

' 4 Ce tin! 	Go c rtljmiezm 	1 1 i n 	empj 0) e es who • 	 1 1 	Ttij i lt I Puffi; fer 	ii FLt$ 	 y 	.' ill 	be 	JLUj t 	d 

• 	 4$ 

basi c  

tffl 	t lit 	j 	C of 2 3 	ot 
Ji  on 	Uh1r( 	to 	( 	ifi? Of 	

p r 
L:UIt th 	Ofl 	

to iuiv 	; 	ion 	i n 	t o 	No rt. ?i it 	nil 	I 	ot, 	p. 	I 	( I)u I 	\ 	u o 	 I 	h 

41, Attee  

	

IS 	

I, - 	 - 	

$ 

;.. 4 

1 	/ 	I 

• 	
S 	I 	 S S  -. 	

• 	4$ 	• 

	

I 	 - 

$ 



. . 	. y '::;..______• - 

I 	
I; 

C1 

. 	

W,'k . 	 . 	. 	

,• . 	

! 

Deputatio 	 : 

75 

	

, 	

A11owce aIrd, being draq 
	subje 	to ' 

;.& ; 

 

I 	
the condit10 	that 

th: total of such Special 
	

, 1 ' 

	

' 	

¶ 

A 	(j)u ty ) 	Al lounc 	i1 u 	up iui 	Iy/De, tat io 	
H / 

.. 	. 	 . I 

	 • 	 , 	

I 	

..r : 	. 	 f, 

(Duty) Allance wfl 	
e\eed fl, 	400/- 	

I 

. 	 ., 	 . 	 . 	 . 	 S 	

: 	 • 	 • 	 S 	

; 	

I 	, 

	

- 	Spec8 	Al wance like 	SpOc11 	
COpox1satOy 

. 	 . 	 S 	 • 	 . 	

: 	 . 	 • 	

:.I 
F 	

I 

	

I.:. (remote 	°PUt1) ' 	Uul9aflce, . 	
Constructio 	., - 	

t aliOance and 
Project 

Allpwance wj 	
be drawn 

' 	
seParatejys 

i 
2 	IflStnre 

hQV bee: bzoug 	to the 	Otc 
- 	 - 	- 
f th3 H1I)1sti 	 p( iu 	(duty) 	AIioance 

has been allowCd to Centr(j Goverjme:t employees 
sevin 	I  fl 	

orth East fligi 	
thout 	the f u 1 f1:ue,1t of the 0:zut 
	oL 	

Indit trnster iIabi1jt 	TJ11 	gari8 the 
Splx 	

of ordexs on the Subje 	
For the pUVpose of 8anctio, 

3Peclxtl 	
(dt ) a11ow11 	t 	11 nd 	truisf 

of ti1 members of any, Sez\4Ce/Cad 
	or lflCUibent 	

of ay PO5ts/rou1) of pos 
	has to be determi 	

b) aPx1ying teLs of recruitt zori, pxpnjoj011 	
ZQfl, etc. 	

whother recz.ijt.110 	to the erv1cO,CLld e/po 	
tiu bet znxtj O  aII,da 

s and hilettIer promoti01 is a1s dorzu oi 
	the  1i 	ulI_ dt 	onQ of 	

bage 	
'L 

c 	
n o 	fbri 	

cr vi C(/cll(j1 O/J)ot 
	a 	 - - 	

1 

I 	- 	

- 

) • 	ci 	in th 	
ozd• 

I 
(lOne 	hi (h 	

Se of al:jIot ull posts 	ui 	the i'ti I 	Soc 	I £1 ! i flit e 1 . , to th 	0 IfPQ 	th t 	th 
I 	)! 	( Wi ( 

 

.............. . ...... 
- 	

I 

I 	I 	

t 

I I 	
I 



(A N SINHA) 
DI RE-awl%(EG) 

To, 
TELE: 3011819 

iq 
I  

ANNEXURE 	fl' 
"it; ,4m 

in[ndia does not 1  Lnake him eligib1e 
of spci 	(duty) allowaf(C, 	 , v, 

- 

3. Financial Advisers of Lhe adrnjnjstratjve; 

t f 
/j 

Hlnlstrles/Departments are reques tedto 
review all 	 i) 

l 	 ' 

LSUch 
cases whre specj1 (dut)) alloance has been 

sanct1ond to the.Central Governmeyt employees 
.9 

serving in the various offices irciuding thobe of 

cj autonomoUsorganjsaj0s located in theNrth East 

W
.
hich are under ud alinistl"ative "control of 

their Hinistries/Depnrt,nent 	
; 

--- 

-. 
-: 

4.-r •.. 

--" :- 
Fiar1cjj Ad\'ier3of all 

 

Lli 

c----- 

-- 

Attasted 	
ILL 

Advacatq 



ANNEXURC p_5 NO,  AN/IrJ/O1/p&A /jO/ 

	

7 	

Office of the CDA 	
p UdaYan Vihaz 	ung 

	

Guwahat1, 781 171. 	 .. 	

4, 

k?k

Dat0d 	7 t I . 	. . 

	

. 4 	 .. 	,. 	 . 	

. 4, To, 	 . 	. 

Th e CGDA 

 

	

B1oc_ 	 . 	 . 	

: 

4 	 . 
R.K. Purnm,..,, 

 
• 	. 

ion 
An pay:urt of Spocjj Duty 

Al1ow, 	
in N.E. Rcgio, 

Ref:_your No. 	T/II/2366/sDA 	dt. 7/8/96 and 

	

dt 	
9 9 96 and fe1egra, 	No 4614dt, 

	

7.10.96 	

. 
Jr. 	

• 	

- 

4 - 

..... 

	

The 	represcntt 	
Under 	Jiqrs

received 
office Iettez. cited 

uriJ. 
PefeLeflce has been exawjrw(j 	It bri e  f Iv 	

to 	 • - 

• 	(i) 	
ion  In pay:He,it of SDA to C1 	v 

	

emPloyees 	

• ) 	
wo Nig

lntentio1 mi SI:ep r e L at i•o 	of th 	Os(jei.  
d 	 of 	Supr(.,Jme 	Coi't 'n 	

:IoI1i1Jml)1c,,It 	
of 	Govt. 	orde1. 	datj 

	

I 	 • 

•' l ' 	 • 	 . 	. 
C 	

I 
-. 

	

•.. 	

- III 	I 



g 

ANNEXURE 
A. 

1v 
Contintt0 of pment of SDA o DAD 

_7 	coritrav'nt.o of orders 

lit 
.: 	

• •; 

	

2. 	
Ifltd öf conime n t ing on the speck tic 4  : 

	

	
igh1i9?it e d in the rept - estM tatiofl we would 	- 

like to bring to the nOti 6 u of the Hqrs. office r 
the co:nhicatlong and ccnfuon faced by us au also 

: 

• 	
. 	

certain catergoj5 of defence civIlian8 Serving. 

in the NER due to lflCon8istercy in the stand of ., 

- I ,  the Deptt, of Expendjtuz.e in the Ministry of 

Finance in amplifying and xntezpreting 
the 

e1igibiuiy cr1tezja for the grunt of SDA. These 
are set out 

in the Succeeding pazugra1)3  

3. 	
The prow eiu started right from the L.iiae, 

Ihe GO[, 1in, of Finance (Deptt, of EXpenjjttre OM 

	

I 	. datcj 4/12/83 was issued. 	It 
was mentionecil,  ther 	in that with a  view to 
ttrcct1ng and tetaxziitig the SCI vices of competènt - 

O1fxcers for sexi0 in the 
Noti Easte1 	Region 

coz'Wz islng of 	the 3iLttc 	of Ajstm, 	Heghalcty 
I 	r , 	Nitg u I z(n(j 

 

and 	r4t UIId 	Ullioll  

yr i tori cu of Arurlachttl Prudch and 1i zortu' 
	the • 	'Govt. 	had appointed a committee to review the 

existing allowances and facj1jtj5 
admjjble to 

various categoj3 of 
	CiVilian Cenitz'al 	Govt. 	* 

WI)lOyCeS (C.('.G,J. ) ierv1 	in 1hi 	region 	- the 
U IC d 	i n 	the 	Go t 	ci t is 

:•.,ti i n..' 	1 	lit. r ILS it 	is di s t i :tc t 	frau1 	Lhéi'L 
fUf fl 

S 	 . - t 	•.' 	?IU(J 	to 	5IJ.( 	
SIjJ tIthl( 	iliIPI'OvCfltCIit ----5- 

: 

.... 



i
t 	

I 	

C 	

I1uu Bod on the recomynendatins of the committee, the 	 IJ 

Go 	took 'az1cus decisio 	h 

	

wich were embodied 	
, 

•' 	 . 	 •, 	. 

Deptt ofExpeg1ditLre OH dated 11.12,83, 
- perw;a I of vi r iou 	a 1 lowances and 	faci. 1 ties 

extended b) the Govt 	'ide their OH ibid indicates 	- 
t h at 	}les 	ca n be dlvl(jed 	into thiee distinct 	 ; 
catego'j05  

(i) 	Allowances/facilities 	that 	were. 	meant 
'UVy 

for thøe C C.G.E. who were posted to 

N.E. Region fromoutSjd0 the N.E. Region, such as: 

a I ixed teriuze foz posting on deputation 01 
2 to 3 

years, relaxtb1 e in case of willjngziess of the 

affected emplo',ees to contipue serving in the NER 

- beyond the fixed tenure period, weightage to such 

deputatj089 or people Coining to NER from 

Outside NER on a fixed tenure basis in the matter 

of Central (JICI)LItation arid tiulning appoizitment and 

for Journey foz travellin allowallce
01, first 

)pol i' :Irn L and for journey on Li unsf 	, 	Joining 	 1 	F time with leave; lOave travel C0 flCCSSj0fl; 	and 
Chi Id ren educ aLioll a] lOw(Lj1C( and hostel subsidy. 

The ülIowances WhIC1 were to be paid to all 

• the , C.C.G.E. serving in the NER irrespecti
, e and 

of 	any 	other' 	•.i IiI)j1jt. 	criteria 
e.\ceI)t 	th e 	fact they were serving 	in the N.E. 

oil 	UL Ii its 	: 	j a.t 	CnlllJIi. n'JII tory 	a! I 
I I.L4 	 rLjcu1t1. 	t ate all.  U.Y. of :!;: 	• 

-.::. 

where it C. C. G E , 	posted ; 

Attested 
.... 

-. Advocat.. 	 _____ 



- AINEXURE- E 
P. 9 

A spcnial allowance called'Special Duy 

4 AllowanceSD,\). to be paid to all the C.C.G E 4 	 . 	. 	 . 	

1 

ho have All i 	 Indj(( Transfer Liability on th i?r,?, 	
.1: 

: 	. 	.. 	 . 	 . 	 I 	

•. 

	

Poting to th 	r 

	

e Noth Estc 	ion.- - 

	

- 	 --.--- 

- - 

c 	

IF 4, 	It will , 
 be sCet frozu the ., above anajyi

3. 
that while the 

Govt. orders cozltajgie in the OH  0 fj,. 
l•i.12.83 	dId 	adoI)t 	3 	diffez.eit 	eligibjlji 
criteria 	for 	

payment of various 	types 	of, 	t alloances 
and faciljt3 to the C C.G E 

1 s at no1 
- 	.: 	- 	 .•- 	 . 	 . 

place was any rnentj011 made 
ubout the fact that SDt :  Or any Othe 	llloWar1ce will be01 	Payable to them / 

	

only if the cz 	not Ve3iUt o NER. 

5. In fact this doubt that the eligibjij 	of 	 r a C.C.G.E was 
to be depegident Upon the Status of • 	., 	 . 	 . 	 . 

	

his residence 	:iev 	
rnjucd at any stage. And 

this Perhap2 was the reason that in 
rcsp01155 to SOLrlu doubts 

expreed by Some Controllers with
44 

regdr 	to eiig1bil1 	of C C G.E 	fox SDA and 
• 

other 
Ill 10 wariceu 

It was Clarified by the Hqrs. Qffic, 	aftet' COfl3(11tutio3 with the H 	of 
Vide 

letter No.AN/xI\'/1101111 	 dtd 	.5.84 	that all Clvi all Central Govt. empio).0 
Transfer Liab 	

CS with All lndja 
- ility 9 erving in North Eastez.F, egio 

weze 	eljgjb 	
for SDA (C(J1log:t 	other- 	llowariCes arid facjl I tje S

in th 	said ON dUtd 
) 	 iv 	of 'htt11.1. they were pO;tj 	

H- in 	he 	ion of, rec1'uc tIItit/( lt:Jfei. 	befo. 	or t h. 	i ; ;u 	ç) 	hi• o 	

• 

Advocate : 	 . 



AJINEXURE- 	I  
10 	h Lu tue ant that wh i h the fOL mer c 

I 

/ and got SDA from our sub offices1 the latter were 
	

( 
£ 

denied of SDA due to UbSenCC of A I F L clause in 

• 	, their service COfldjtji 	Discontcnt therefore 
spread aniong the 	

What confused' 	
;.. 

- - 
the matter further was that even some of th— --.-- 

	 j Ltdvcr.e1y affected employees subsequently managed 

to get payment of SDA from our Area Accounts 
I 

- 

• 	office 	and 	other field 	functjoglarjos 	like 
................................................... 

UGEILAO'S for the reason that none of our offic 

had any means of ver1fyizg whethex a partju1ur 
	- 

indi idual foi whoiri SDA was being cljd actuuily 

fulfjj led the criteria or not, 	

.. 

r .... It ii 	 n therefoze be pcz tiert to mention 	 - 
hei 	that the nutUz(. of Cligibility Cilteria for 	 - 

drawal of SD,, all lndja traznifer liability, 

was, and continues to be, Juch that its 
8tzict 

enforcement by thjj Offjc or by our sub offices 
alone 15 not Posuble ufllC i the C\eCUtiv C - 

	

'L(ft}iorj tieJ CO-01)e1.1te Wi 
Ui un by not Claimjrg the 	

•.:1 f' 	th (2W1)1 
Oyccs who are not cntj tied to draw .................................................. ... 

IL 	 t en jon i ' that tic it hCL ill the 	Pay 	bills  
for non- 1ndsstria1 cis ii ian CwPloyeeu of defen0 

ejtibJ 'hnient 	ate PI-C-IlUdited and paid by  
oull 	At en 	C 	offi cC at S tijl 1 oii, 	 h 
tav 	11 	of t 

he indu;t i jul c•IuhI1oc.e. , i:1ii 	tre 
(II)) V 	to 	hi 	I 	( wi 	d 	(I 	(WI 	1 
.............................................................. ........ 

H 	
(OIUfl 	fo  

	

L .:. .- 	•- 	-- 
• . 
	

fl 	I 	 ••• 	
t h' 	. 	• .,. 	. 	I .  • 	

. 	 . 
...... . .... ... . ....... ....... 

... U 



a 	
ANNEXUREL.1TTtj_____ 

6. Oncethose clarxfxcatxoxs were isisued on, 

1981 	ii boume czvutel Lleu 	that all 	DAD  

(?m)loees s &z ving iii the North }Lthterfl Region wei e 	 lfW 
eligible to thaw SDA as the, fulfilled 	the 	 I 

J 	j'Ji criteria of AU India transfer iLability 	-- 

The aforesaid clar iuications also made it 
/1 

e"xdent that evCn thc othui DofQrCe Civilians 
a 	 1 	

d r 
serving in 

the NCR could also be paid SDA provided 

they fulfj110 the All India transfer liability ' 

criteria, 

ON ii 8. mother words the clarifications given 

by the Hqrs. office established therule that the 

only criteria that a C C G E. serving xxi the NE 

Region would have to fulfil to he eligible to draw 

SDA 	
as his liability for All India transfer 

H 

Based on the.above, this office began regulating 

the claxs of .0 G.E. serving in the N E. Region, 

• 	 ''i.,: 	 •,. 9, Problems, however, arose sometime later in 

	

respect of certain categori9 of Defence 
Civilians 	

-- - 

oxkxng as indusitial 
of non-industrial employees 

under posts in Gp 'D' and 	, While the service 
coixditio3 of 	some such em 	 j ployees contaed a 

'clause regard lug thir liability for All India 
transfer., althou 	tI uc1ul praetjcp most of them 

had never been transferred outside the NE Regx, 
30t5R 	0 t her 	; i m ii an y pluc()(J (?111j)1oyee8 	other • 	

, fl•.fence 	Est,uhl i shme 	s in the NE •Regjox 	did- -nqt 

YI , 

) 



• 	' -"•'L 

II, AI :1 ANNEXURE-' :  

zordo we 	 40 t',i necesury, manhours and manpower * to s,ent to I 
each and e  V  0 r defeflce ei tbl I 911I1ents to verify  
the iorvjce C0idjtj0 	of every Civilian emp1oye8 	 V in this regard, In the circumstances we are 
otaijy 

dependent upon the support and help of the 

Concerned executive authorLtles on 
WhOm lies the 	

I 

sale resPonsibilitY 'for ensuring that SDA is 

claimed only for those employees who are 
eligible  

- 	 - 

to 
et it In terms of Oxisting Govt. 

ordei's, 

- 12. As 
soon ui the uIuLte. Ctuie to the 	

---- 

4' of Ministry of Finance s  Dept, of Expenditure 
they 

issued clarificatory 6rderd in regarcj to 
the 

eligibility criteria for diawal of SDA by the CCG 

	

serving in the State and Union Terrjto1.03 of 
	- forth 	Eagterr 	Re, gion 	Vide 	their 	OH 	No. 

dutd 20th Aprii 	1987, 	OPOI•aIIV&. 
of the said memozandwn 	v iz ,  pard-2, is -  

rerroduced bc10  

1

Izistaricecj have been brought to the notice of ---------------------------------- ---- 
th8 Hinist1y "hOle 

SDA has been a1lo;ed to 	
- Central Govt eriiplo ec se ving In North Eastern 

io witho:t the fulfj1iiie1t of 
the couditio 	of 

R 	n  

all India transfer i1Ubj1jt', Thj 	is 
agnir  

Ist the of OV dex  on the SubJ(( I I o 
the 1)Urpme of 

' 

tio ling SD\, th 	all Irid 	LIEu) f1 	labilit3 
0! rkze neinbr 	a! 	n4 	

ox' 

h*t; 	(I) 	ty 	d.t ''l'tIj ned 
• __z____ 

- 	 •-•----. 

- 	 - 	 - 



r 

- 	- 	ANNEXE- E- 
appl)ihg testi ot recruitment zone , promati.. 

etc 	i.e. whether recruitjnent 	to 	OF' ' 
ServrcelCadre/posts has been made on all India 

I 	h . 	transfer basis and whether promotion 18 also done 

*J. n  th basis of the all India zone of promotion 

'based I 	on 	common 	seniority 	for 	the 
.I41l Service/Cadre/posts as a whole. Mere clause ir the 

order. (as is done in the case of '• 

v ,almost all po%ts in the Central Secretariat etc.) . 

the effect that the person concerned is liable 	 0 

r 1_ 311  
to be transferred anywhere in Indiadoes not wake 

.' 
. hlm.eligible 'for the grant of SDA.Ia 	 ' 	 0 
10 	

: 

13. It would be observed from the above CM 

which laid down the d e t e r m i n i n g Cziterj.a for 

drawal of SDA tat no mention whatsoever was made  
.

5 
for restricting 	 th- the payment of SDA to only 	se.. 

O 	C.C.G.E. serving in this region who were not 

residents of North Eastern Region 

14, 	In fact, it is also pertinent to note 

tioj parc-3 of the OH dated 20th Api 1987 that 

whil directing the Financial Adigero of all the 

udtuirjL3tzLt.jve Minjtries and departments, 	the 
Deptt, ot Expenditure only 1equete 	them to 

' - 	review 	all such cases where SDA 	had 	been 
0 	

0 
000 	

- 	 0 sanctioned to the C,C,G.E, serving in the var1ou-. 

offi.es located in the NER without in any way 
dx cting them to effect recoveries from those who 

had been paid this allowance un-auth,orisedly. 

28 	
. 

Zli .• 	
0 	

- 
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ANNEXUR'Q 1.. 
1" 	 15, When he amplified of all India tfer 

VI  
liability waaappijed to the DAD civiijano of all 

giups working in the NCR, it was found that they 

t l net the criteria in full. Accordingly payment of '. 

SDA to all of them was continued 

16. The payment of SDA to the 	non-DAD 

civilians 	working 	in 	varjouu 	defence 	* JI 	
H 

establjshemez'its in the NER was also regulated in 	Th.: 
accordance with the amplified eligibility criteria 

laid down by the departmentof expenditro. Asa 

re3u1t 	of this, the civilian eiuployeeu 	who 	were 	 . 	H. .......... 
adversely affected )  and who mostly belonged to 

Gp-'D' and in soine case to Gp-'' posts in Various 	' 

Static eabljsh,nerit5 of Defence Prvjces in 	NEfl, 	........... 
approached CAT Guwahati. While we do not have the 

details of various CAT judgment, the Tribunal as 
and 	when approached. by any 	cffOtd 	party 

	

genurally periIjttec1 the ppijantu to draw SDA 
	 H' 

provided they fulfilled the all India traflafer 
4 ...  liability criteri a  is laid down in the Qovt. Of of 

	

DL( '$3 	No COn 0 of the cuIplltied c11teij LX 13  

st out in the OM of 87 was takcn by 
the Trxbunal 

in an of theii judgznen5 1uz ther ntsof SDA 
to such personnel were therefore made as pet the 

Judmerit of Tribunal  I rt- -,  
--- 

	

1 7 	\ 	1 e 	 1 at x 	 pz oblej 	az osc 
U - \13 

the employ0g of 22 i\BOD and 14 PAD, 
	 -- - 

	

1110)11 	tndu',tj 
ULI (1111)10 	c.'i , taleve 	th 	 - itested 	. ., 	

. 

	

4th'ocatt. 	 . 	 . 	

. j 



4- 
office sought to stop payment of SDA o Wqse 
EYIflployees on the ground that they were mostly 

recruited locally and served only in the NE Region 

and did not ful fil -the All India transfer 

!lit)iiity Criteria as set out in he two Govt. 

orders, Au the difference of opinion between thiu 

office and the two Army formations persisted, the 

matter was referred by this office to the CODA. 

18. 	The Hqrs, office, after 	consulting 

HOD( Fin), who in 
turn cofluitcd Mm. of Fin(Ance, 

DeptL. of Expetidjtu.c, cla" ified videtheir ieLte 

No. AT/iI/2366/s)A d a t e d 9.10.92 that the affected 

employees who were recrul ted locally in the North 

Eastern Region did not fulfil the criteria of All 

Tridja transfer liability as sei: out in the two 

OH Hi of Dept. of Expendjtui'u dated 14.12.83 and 

20, -1.87 and a uuch were not eligib0 for grant of 

Al though these 	estubl I Slirnerits 	remained 
duLLtju1jcd with 	this decii0, 	we 

payerit of SDA to thei iii accordance with the 
di "ctji3 from the 

}Iqru * office. This decision 
C0111--II1UCJ 	to 	remain a sore 	point with 	the 
QmJ)10Ve05 association till date and they have 

que3tjor 	its 	Vulidjty 	in 	their 
at. i0li to I he CC DA u of Li c 

1 9 

 

The co:np ii cat i On 	t hti I 	CU I' I'ent ly 	be 
 lb 	ofiIc , 	however, arose consequcn' to 	tjie 

•--.--• del Ivery of judgmerit on 20.9.94 by 	the Hori'bi 

L;. 
- 	 , 



I . 	 a 
fiWWFYVIRE- E 

)2t/ 
(- 

Jpree 	Court in 
a Civil Appeal No 3251 001993, 

Union 	of 	India arid otherj 	Vu 	S Vi jai 	Kuinar 
r  

& 
o ther. 	The 	point 	for 	 ion 	tliiu appeal 
wS 	hethe' 	the 	regporldejits 	were 	entitled 	to 	SDA, 
cen though 	they 	were 	retjjd 	of NER, lueroly 	on 
the ground 	that 	the pot.s of 	which 	they were 
h)po1nted 	ei 	of 	All 	India 	txanstcr 	liability.  

20. 	The 	stand 	ttlicen 	by 	
. the 	Couno1 	for 	

. respobdents 	was 	that Since .the .OH dated 	14.12.83 

;. 

stated 	'that SDA will 	be Payable 	to 	the 	cjvjjjah 
Centr1 	Govt. 	eluplo8 	Pon ted 	to 	thô North '. 

Region provided the iv posts 	carr'jed 	All 
a 	tr 	nsf(1' 	liability 	cr1 

.. 

ten 	a, 	the 
wc'r'e 	to 	fayinent 	of 	SDA 

. 

21. 
- Uowever, 	the 	utand of Union of 	Itidjü wa 	- 

. 

H 
that. If 	the 	OH 	dated 	14.12.83 WUu 	recid 	together --:- 
wi ch what wau 	sUbuequ1y 	3tated 	in 	the 	M 	dated 
2 0.4.87, it 	would 	be cleai' 	that 	the 	allowance wilS 
equ I red 	to 	be 	paid ord y 	to 	thcie 	Inc wubezit u 	who 

had 	bn 	J)o3 ted 	In 	NEH 	cLtrr'vjng 	t 	i. lfo0l . 
jc( 	condjtjo 	 riot, 	to 	tho 	who were 

01 	 u .thi 	regj00, 	The 	Union 	CoJ :.: Tu.ther stated 	that 	the 	intezitj1 	of 	tile 	Govt. to 
g rriL SD.; 	only 	to 	no 	resdent; 	of 	NE s.Ould 
furt)(.1 

bcoj1j0 	clear'.  loohed 	dt 	the 
Ilt:tior) of 	the 	Govt. 	b:hj:jrj 

CXtCI1(jfUf 	various 

tt1,L 	VuLiiiij LJw 	1'Vj(' 	of 	- 	NLJ 	C, C 
NE 	icg11 

. 
No 	WOIIJLr' 	Lh.. 	IlöIi 'H 	' 	(Jouj -  L 	d(.ept(1 

Attestegi 



--.- 

--.-. 	
-S 

S. 	• -. 	 S 

Attested 

•54 

• 	I ,7/ 
'5, 	 I 

• ANNEXUR$.V'. 
thc 	stand of 	the Union and tnvc 	the 	judgin&.ut 

I 
.5 

S)A 	would 	not 	be payable to 	thu 	ru&i identi 	of NER 

even though 	they fulfilled the 	All 	India 	transfer 

I i n bill ty 	c i ite i ia 	n 	i 0 L out 	iii 	1. h& 	two 	OHo 'I hi.. 

Court, 	however, gruciounly stopped 	the 	recovery of 

the 	SDA al i'eudy paid 	to 	oll such employees. 

• 	22. An, however, we did not receive a copy of 

the judgment. of the Court we continued uaking 

p/iynent of SDA to such employees e'en beyond the 

date: of judgment.' In any case, even if we had 

received the judgment we could not have ntopped 

pyrnrit of .SDA to other .Gov. employees riot a 

larty to t he LtPI)CL1 .1 unlen, the Govt . extended the 

rovk U ions 

 

of th jridgnen t to a.t 1 through i osue 01.  

z.:ecific ordt'u., 

2:3. it in riejthe'L' our iirtontjon at tin 	stage 

to, question 	the judgitneznt of 	the lion' blë Apex 

Cu1't, 'which it dj ivered brsed on 	Lh 	official 

of Union of India, nor do we have th 

n''CCsUry COlupeturae arid wiudda t6 do no, we curninot. 
' S  

d 	ourselven I,uck t'r'oin i:id.icit.inng winut. 	uppearn 

	

us t.1it. 1 flCoruj 1 t (31w.' y and 11 ow inn the s turn! 	oU 

Vu ion of I !id ui 

• 	We have n'cpcatdiy read and carefully 

:;c i'u I in i séd 	the tr,o ON s in qut' Ut join nn ii e it. 	i ni 

indeed 	true 	that 	th 	ntliowttrrc:es/faci] itien 

on t i aned in the two OH we r 	(I Z'uwn with 11 View 	to 



~47 
- 4E- 	 - 	 - 

aicting and reLitinirg Lhe services of compotjnt 

officers for service in the North Eastern Region, 

no where is there any itidjcutjo, either 

explicitation implied, that any of the mflw 	 SI 

or 	facilities 
• $ 	; confajned 	in them were not meant for 

4' residents of NER 

14H 
25 	And even 	if WL grant, 	for a moment, 	the / 	 H 

Contention of 	the Govt. 	that 	these allowances and 

o 	gi antod 	for 	atti acting and r IctLinxng 	thL 	Jervlc( u of of f ice rs who were 	not 
- oril) 	posted 	to 	NER 	but were 	also 	not 	residor 	of 

NLR, 	we cannot apply 	this C11tiia selccty 	to 
SD\ 	alone 	and 	lgnOx e 	it 	in 	respect 	of 	othex 
allowances. 

26 	The 	facts 	or, 	the other hand are 	that 
- - 

- 

- 

Ci) 	Even 	a 	re tj id e nt 	of 	NER, 	when 	lie 	is potd 
to 	thiu 	region 	from outside 	NER 	is 	Cfltitled to 	all 
tlse 	allowa ri 6 ~~ s/facil  i Lies 	whIch 

H 	- 
S. 

would 	be 
uviilublo 	to 	ally 	oLhcr 	civiliai, 	CLfltr1 	ovt 
eu))loeeJ 	wtjo 	18 	not 	a 	re3jdLnt 	of 	this xLg10 	but 
i 	posted 	to 	this 	rtgion - 

(11) 	Lvezy 	CiViliLill 	 Govt 	Iniployce 
: 

ii ng 	in 	the 	ir r 	sp 	ct i 	e of 	a n y 	other 

1. 	
tLI 10, 	will 	be 	enLiLILU 	to 	Sp 	cml 	Compcnator 

- 

Al i owance . 

33 

U'J 

Attestsij 

Ad'ocate 	 • 	

,5;• 



ANNEXUIk 

27. Can we in the circumstuiices 1egitiuiay 

ri . r v 	n r v r I' 	 ._ .. 	._ 	-. '••J'•( 	'- 	'-••'-'- 	 1ULGUtU rj 

above to 	a 	C. C .0. E, 	iimply on 	the plea that he is 

riot 	a resident 	of 	NEI 	? 	If not, then how 	can we 
'

Ti 
01 

F 	•.. 5e1ccL just 	one 	alloanue, viz SDA, and deny it 4Y 
to 	a resident 	of 	N1EJZ 	even though he fulfils the 

l 	id down 	criteria 	of AU India transfer 

1 iubility. 

28,It 	took 	the 	Deptt, 	of 	Expediture 	nearly 

one 	and 	a 	half 	yearn 	to 	give 	effect 	to 	the 
. 

ol 	the 	ofl'L)le 	Court. 	floovei 	the 	OH 

dutd 	12 	1 	96 	issued by the Govt. 	on the 	cubjoct - 

ozily 	made paitial 	implementation of 	the 	judgment - 

of 	the 	Court 	as 	would 	be 	evident 	from 	the 

iJllow1ng 
r 

(I) 	While 	the Court had decided 	that 	payment 7. 
of' 	DA 	will 	not 	be 	made 	to 	the 	:ojcjonto 	of 	NER 

even 	If 	they were posted to 	the 	rug ion 	carrying .. 

All 	India 	transfer 	liability condjtjor, 	the OH 	of 
12 	1 	96 	rneiely 	says 	that 	'C C 	C 	F 	who 	have 	all 

India 	transfer 	liability are 	entitled 	to 	SDA 	on 
being 	posted 	to 	any station 	in 	the 	NER 	from ............ 

out side 	the 	'ion 	It 	omit , 	t he 	woicis 	and 	not 
to 	t hO 	I L s 1 d 	nt 	of 	Li l  1 j 	 g i on 	h i C ii 	1-141 ,13  

J11 	t11 e 	t 	 potit 	101 	dt 	i 	niuLion 	by 
 

Cot i't. 

Ait,st.d 
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t 	

t1. 
) 	) Reco\ (I )' 	WflS 	dez d 	fi oiii 	aJ.1he 

3 	lending 	teceij,t 01 	dQCIS1O1 belongjrg to the ir 
	eligj 	category Uflt 	i11 COfltj(i. 

for payme5 made after 20 .9,94, Thjs gajr gives 
riSe to two probJe, FIrSt, WhIC} 

ineligibility 
criteria is to be taken xnti oi' 

purpose-
the one laid 

down by thDAs
jj01 t, whjc 

	

I 	 i 	lkc• 
debars a res1deyt 	of NLR ft ou Clui:ting 	SDA 
lrrespe1 	

of any othez rOndxtior38 or the one 
lajd down 

in the 0,of 12.1,96, 	permits a 	
. re1aont 

 
Of NCR to cIflillt 

SDA provided he 18 posted 
to NER from oUtsid0 the 

regjo. Seco1)( whether it  
would be legall3 valid to recovexS 

DA for the 
perjo{j 21.  9.1 

to 12,1,96 from the employees 
c0tegorj5 	

as IflO1jjble by the Supreme Cort, 

for, Ep0I1(pIIt, 	n (he 	Ubjt 
Ltiga1011, 

thej 	
to SDA tands till the 	 - ddtL of issue oL OH, vj 	12 1 Sb 

29. In 	thp 	lig} 	of the 	atoreid coipl L ca t iOfl , 
	thez e 	app 1, to 	e i 	an 

.5' 

need to i ft thc 
01010 inn t1i to 	the 

.5 .  

Hi i. ol 	
iiaç e , Dept tOfEXpoJ I t ur and 

ho 	
to otjck to the ci'i toria of all 

	India 
c. 

loi iiabilit 	as sL
t out in th two OH'S o - 

12 3 and 20 	
87 r op(ctivel 	fo1 the di awal 	

- of SDA wxthout in any wy 11nkirg it to 
Place of r cu lCezlce of 	C C C C Phe ndvar tigeo 	f such a d 	I( fl 	Qu1ch be fflun 	Ui 1r1(litL(d below 	

- 

At 

- 

: 

5. .......5.-S 

•••• 

4pL 

- 
-;5ate. 



Om 

AMEX E 
IF 

(i) 	It 	Will rewove all 	the 	exl8tng 

betwLerl 	Govt. 	ordc3, 
clrificatOr). orders, 

Supi'0 

orders issued f 	

111e Court iudgmen 	and 
or giving 

effect to the Supreme 
Court iudgine 

Since 	the 	nuInbez 	of C.C.G,, 	poated 	to 
this 	regiofl 	and 	Also 	resjdemits 	of 	this 	regiog1 	who 
fulfjj 	the 	all 	India 	tran3for 	liabi1iy 

LL 	determined 	by 	test 	prescrjLed 	in 	Govt, 
1 9H? , 	are 	not 	t:iamly, 	puyjjt : t 	of 	SDA 	to 	t.li 

criteria 

ox'dcr 	of 

would not 	enu3e 	army 	uriLilmo 	burdcm 	to 	the 	Govt. 	Exeeu.. 
I a:; tead, 	tl; 	loovo 	will 	greatly 	reduce 	the 
between 	the 	N.ER 	and 	exNEfl euip1 in 	fact, 	in the 	wake 	o 	the 	rnuJsive 	financial 	Puekffl 	aflhlour cod by 	the Govt. 	foj' 	the 	Stat05 	in 	the 	NER, 	it 	would 
b(-' 	appropijt 	to 	appro0 	the 	'JuggeSted 	move. 

ted 	fflOv 	
I'aymefiL 

Lu 	Lke 	NE1 	rex; ideim t 	C. C. G. F. 	wouJ d 	al so 
roLji 	in 	as 	much 	it 	wjl 	CeOI'IIjS( 	the that 	they 	face 	WI thin 	time 	North 	East 	Iegion 
Consists of seven 	states i that are 	widely 
arid 

	

f 	SPA 

	

be 	more 

prob1(l5 

which 

catered 
Le.L) 

located For exazmtpj0 	th e N ER staff 

	

Posted from say, Rangjy 	
Guwahcjti to 

d itumtt 	amid 	di! f i cult 	i 	Li unix; 	Hizox.Jfl 
A ru FI it ha I 

	ra , Nag a I nil 	u tc  
oac L 	

e Llia,1 1000 hut • 	a w y * , 	ij 	1 
I P0 	Same Pro b .1 OttO; a 	LI I (I be t'ucep by an 	ex -NEJ 

•t If Lu t ho o. 
 

Ler .... ........... - 
u 	..-'. 
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ANNEXuRE 

T
V 

CCOLTT 	

NNEXUF P- 
NO. AN/LII/01/ 

of t1i CDA 
Vday all  	Guwtj 1  

Vj1tLr , Noz'angj , 

	

Guwtk1ati 	
78i 171, 

- H 20QQ 

Ik 	0 i/ 

Area Accou,t 0fic0, 

Shillong 

2 The 0 i/c 

P,4Q (OR3) 
58 GT 

ii 

3. ,J 1 thQ Sub- Officc  

(Inc1u&iig 1301'der 
 

t)lc,Sec0 
	

H U Ct 

t 	
Pyrc 

1 Ue reg 11   
SD 	 elIg1 	

fo gri1 	
of 	

Th 

to DAO eizipjo%,.e 	
ng 	

the NE Regj0 	
WL 

t Z 	j 
 

to 
	11Q 	N 	De Ji11 	vi (j 	th 	

L 

J 	
Ne, 	

'11 dLt t (j 	9, 

 
ht;

ik  

	

i 	
dL 	

d 

let tei 	

f 

	

i /J,\ 	
: 

4tfesfetf 



± 7  1 70., 
M  ix 

* 	
I. 	

SDA w.jfl be £ldiijj.1 bl 
0 Only to tkio HL who 	

/ 
u• origi 	 p z'c 	

ted i flegjQ 	
Other thu 	I. th 

 

I. TLy are subsequerj 	

/ 

SUC1 	 frowOUtside 
regjo to the NoptIl Et Regj

0  

	

Locally recruited Could be a Person bo1ongj 
	J 

	

I 	... 	. - 

to N 	
or any Other Eeg IOu 	 . 

You ar 	
therefore 

reQuestCd to review 
th0 ca0 of eligjbj 	

for grLfl of SDA £n the light . of above clar.j fi
cutiorland to regil1 	

th Payment 

	

S DA
UCCOIdirgly 	

the apy bill 	of 
Jan'20U0 

As rer 	
HLtj: 	

Sub_offiC0 11 	
of SDA j 	 the 3 being regu1 	

a 	above from 
th& 

IonthlyPay Bills  ofJan'200) 	

. CDA has seet 

( 1?AV.jjq ESjj  

(N) 	

11 
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ANNEXURE- 
I 	

/ 

:Y -J4 
roli 

C. 0. D 
' 

°4 Ock... 
'°" D. 11 1  . 	R. 

No, AN/ \ I 66 	
U 

°°1 /IrI/sL) 

- 	.1 Vznj 	
ID/ S CDA 	Uci11 

Vjh1. 
781 171 

1i .  

!1 
II;I s4: 

1.. 

t of 	
(D(4t) 

Oy 
1ce s 	Oi'yj 	

j1 Nj 0 Up lgj Oh 

11/01 	
/iO/0 

0t!j J i/ 

Conflect. 	
Plea 	

1'Ufer to 

N0, 

Iv 
9/j 2/9 1cj 	

1lfl1s 	

cit. 

ery IiLt 	
(Co1). 

'-1 000c1) PO/4Id log th 	 cl oi fled 	
J2e Or 	

cl.itLeligj.1 	
Po 

Th 	

Pecj1 (Duty) / 

°xtjLi llOti0 
to Def0 II, ( 

	

flc: 	cjvj 
fui11 L'IUj,J O(-, 	

IHu L 

	

U lL1y 	
, £L J 	

o L11Q 	 L  
"0 e c3 

(L) K 

or 

.4.  

..... 

-.... 

H 

Ck'afe. 



ANNEXURE-f 

No. 	AT/II/2366/sDA...Iv 
 Officer of the CGDA  

New D1hi 

Dated 	9 XII-99 

,To 

'l'he 	UDA 	(10 r' 	1 I rid 	at to, 	Sb. 	Ruvi0 	h 	 ar 	ACDA) , 
Gui•1'tihj t i 

EIigjbijIt)P 	criteria 	for 	Cntitlejuont of 
/ S p e c 16 j(Duty) 	Allo"'arice 	of 	Defence 

Re r : 	I ri 	con f i L'i:in 	J. on 	c 	F 	I h 	; 	Uqin Verl 	no 
dl, 12-7-99 	I'Oiporwc 	to 	your 	iettro 	No, 

dt. 	1 .5,99 

.11 	lia 	cladi f i e d 	by 	Ni ii. 	of 	l)cferjc 	/D(Cjj', I) 

'ith 	Njii, 	of 	DL'('ix1/1\()/J 
Grou1, 

t lot t. 	5r Co id f.tric o 	Wit. li 	PC) 	 í • 	D 
c 	. 	3(3 ) / 98/D( Ci. 	. 1) 	i 	• 	11; . 3 	9 Si nmoJ 	in 

U I 	U 	t ICC) 	1 	PA ro U p 	the 	I oil o 
riced 	to 	be t j .

foi' 	gI'aijt 	of 
Jittl 	Duty 	Allo'un0 : 

I ) 	SD,\ 	i: iJJ 	be 	ndwj 	I b 	e 	only 	to 	tho 	Who u r.' 	o r- I 	1 n it 1 1 y 	to 	r 	i t 
 • 	t. 	. 	. 	: 	I. 

..-... 

I ' Q 	81IP 	C 	Ut 	it I 	t r flOU L 
I h 	o L.1 ttie 	i (Hi 	3 0 	3. hO 	Not' 3 Ii 

Peg I on 
1 ,. 

0 

.. 



S3 ANNEXURE- 
LoLally subJIIlltLd could be u p LOU 	1'ng to H 
Ni fl or any other Region 

I 
On 	the basis of above coiidi tionE3 these 

cases refl.cted in Annexui'e 'A' to your letter dt. 

4.5.99 cited under reference, Sb. Prikash Dcv IDC 

tested at serial I is only eligible to get SDA 

since he had been originally recruited in COD, 	f, 
Karipur and subsqueritly posted in N.E. l. 	1caixiing 

two person viz. S/Shri i3uidya and D.K,L3an who 	
\ 

W(.2L'Q originally recrui ted in Jorhat and 'fezpur 	
\ 

both in NEfl ) respoc tively and now ps Led iii NER 

U1e not Cligibic to goL SDA. 

in view of the above classi ficutjoji 

a C fec tQ(1 c itt; es may be ci e a I t. w it. Ii ÜC co rdi agi Y. 

}ItLjO ittJtIO.l('(jt'C th'., receipt., 	 - 

J'i' CGI)A ( Sy,i to u ) Iiuu ;oezi 

Sd!-- 

c 
	

ACGDA (AN) 

.. 
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I ANNEXIJRE-. 

V 

( INION IS 	RKN('I'l L 

NO EFEfCE (CCOW1TS nSSOCiTIOr 
CR01) P }' C 	, IL)' fM PL( )Y VS 

crrrAJL4 ]EtOEDY, IPU 1k' 
f'ecoq, 1 lZ('CL btj Gout. of!, U ía 

2013. SADASHIV PE'!'! I. PUNE 41.1 002 
Tel 651306-7, G .  

U:)j"r'.is, 	H, O 

Cram : I1cc1actPoona, 
I dcx : 01 43'755() 

c'1: ..\H )AA/CfR/2)0() 	 l)icd:'ISt ii I'elwwii', 2000 

Thc u ud ersit 1e1 n Jo nt wit h n r I rcsident Shri N. S. Du be, visit I 
!cw l)cIh ill Connection \\ith  1)ih Steering Committee Meeting of 3rd 

l JCM Council Of CCI)A I lois held 011 8111 Vehrurv .7000. 

I. 	 Progressioii 

ion 	st. t lIe Vfl riOt S issw's d is('o ss'd ui t it' thud u Igs, 	I tu no tin 
)OJ11I \VHS I I'(Iit1 11011 iiiiplutnentnt toil ol Govt or(Iers on ATirud 

(.)nrecl' Progrvsslon S('tICIIle by tile (I('J)iII't the tnl nitlioi'itics. It. WOS StOle(I 

ii IlW meet ilig 1 lInt tlk' ACP 'liumc hii'i i - cplici of 2 t ItLIC boo iid 
tomot 0)11 S('IICIIl(' H11('0(IV ill ()f)(IHt ion in l'1' I )cpt.. I here sliou Id he 110 

(hlIi('ktII V ill ginot of scnlc of ks, I ('IU/2)0() to nil t lie Senior i\imclitor. 
',:mu live (:omflpl(:t('(l 2d \'('HFS of Servi('c. It wws (Oi1t('IItC(1 by us Lit thu 

H1I givutI hv the 	".'pni uIlu!It (Ci 	c'i ,i)J'ciLJ .Hd HliHl' 	Ohc 
• 	{'NflhIuj'utti011 	!(h11ud 	S('flh'S IS 0iIiIlst 	the 	Sf)Irt( 	ol 	tIle 	S('hlr:ilt'. 	ice 

)!oI)osHl (ci I tu ACPKc licitic iS Ic> lic'I p tI ic (!Hf)lU\'dYs \\J U) Hit' SCI VII 1 	U 
hi' 	er;cdc' 	i'Vc'i' 	I 2 	\'u;ti's 	\VItllOtII 	Hti\ 	jflUhliDtioii. 	If it' 	II('Xt 	Immickil 

	

I;iw I is icc he !"' I., 1111cd ill DII st ci 	S('S, .'\s ti 	ui!'rs \\Yt  c' issu'd 
I: 	)c 'I o 1)11 . 	000.0 	www"Ird I 	I H I 	1 c' 	i; it ci 'i 	ii 

I)c 	u' 	s 	lc';I 	It 	\\ ;i 	I 1tc 	'I; 	uc 	H 	t 	cc' 	\. ill 	( 'u 

c' I \\ Cc 	it 	I 	) 	I ) 
Ci 	\( II 	it S (IC 	pt 	Iii 	('tic 	,l( 	C' 	ccl 	i 	i ..\c 	I 	Ic 	Cc U It I 	'; 

H \s  

tauhti Hlgrl Uourt 

7.11  



IAD 

I ,  

ATXVRE 

cnior 	Atiditos' \\It  11 	21 	vtrs 	l 	S(TV1(, 	ii 	was 	statid. 1)VUS 
swuc sImkl be 1)l1o\ve(l in on r (lipar.t ilient also. 

J (1'G I )A IAN I  Sb Fl Amnarclia 11(1 \V11() is a iso Cha iliUL1l ot t hC St('CIifl ' 
COnli]liUce 	olJ Ilird 	Level 	11(]l's 	CouuciI ..JCM 	stated 	that 	the 	matter 	is 
being 	processed 	I hrough 	1)cfcnce 	Ministry 	fw 	0l)t)inflg 	necessary 
'l!uilCO iOu 	loni 	1)CI)t. 	Of 	Fetsoritici 	011(1 	'l'riin. 	I Ic 	ISSLil_Cd 	us 	I lit 
I ic 	;;1I ne 	\\iU 	be 	Set I led 	at 	I lie 	earliest 	\Vil ii 	1e1cc1L..t 	relevant 

i:0rs., 	We intend 	Id) pliFSUC I tiC 111ii ICF Vig()r0USV for sctdeniciit 	at 	jT lC T 

; irhest. 	I. 

1 

2. 	Pay Parity/Grant of Scale of Rs 1640L2900 (Prereviscd) to all 
tIe Senior Auditors/eniorAccountaxits 

ftc 	mattel 	rcgar(iilIg 	gran't 	01 	SCale 	of paV 	of 	is. 	1640/2900 

(l)1Ct7iSC(Il 	to 	all 	I lie 	cnior 	Atiditrs. wit Ii 	itercuce 	to 	CAT 	Gu\\;lllati 
iudginent dc1ivrcd Ofl 	11 tI 1 	Sept 	) 	iS still 	})eIldng \iI h 	GOVerrlIflci .it. 
There i; no Review Pctj t ion or a ppeaF filed by Govt as vet. 	Aft cr certain 
rounds of 	negotiations by 	some ki(1CrS 	i\pcx JAC with 	higher 

an t h Otit iCS 	ill 	ii e 	NI i nisl.ry 	of 	iuifliiCe 	it 	has 	been 	decided 	by 	J AC 

uuanimouSlYj to reqUest 'tile Govt to con sidcr I ic -implementation from 

1. 1:1 986 	OflWfl Y( Is 	1101 iOflall\' 	an(! 	to 	ICViSC 	I lie 	im 	scacS 	witi i 	a 

.1)IOSj)CCl iVC 	c1fcct 	Ifotit 	a 	(I0I(' 	to 	be 	(iCC1(lC(1 	with 	clue 	mutual 
eoiisultalions bet wcc 	Govt 	amid .1 lie J.A.C. 	A copy of tic letter of 91.11 

i'chrtiary 	2000 	;iddr;sed 	to 	I he 	Secretary, 	l)cpt. 	of 	Expdr, 	M in 	of. 

I'inituco, 	Ncv Duihi 	is C1i(:loSed 	liei'ewilli 	for YOUI 	FCa(ly reicrence along 

\vit ii t he copy of I he ci rca br No 	1 99 (ltd 9.2.2000 on the subjct fll1tt Cr. 

As Stated I herein, the cirulr lna\' please. be given wide publicity 

flhl101igSt 	I lie iuien ll)(rs I lirougli general body meetin gs etc. 
I . 

Let 	115 OwOit 	lumi lin 	COIflhilUII:COti011 	O!l 	t11' 	sn)ject 	twitter 	cm 

1Junit ACtion COil) ,tlliltC(.  

3 	Transfer_Et,t-Ex-Nur: ap . 

As the t i;ii 	sieis 	cx- Napu r 	e 	now 	((ii it mulled 	l)\tle 	(G I )A, 

.•;i 	u:iclicn ''vin 	of ;thrt 	u 	cs 	t 	its' 	stall 	(II 	I,Cl).'\ 	.'U'I 	NWpw 
51' 	I 	I 11)51 	Ill 	I I 	e 	sI 	iiiii 	wc; 	ii sc 	I 	I 	its. 

I sio' 	1 '•ct I 	tss 	II e(l 	t I mat 	Hic 	.' ri i 	of 	slat iou 	seniority 	will 	be 

I icic(I 	C) 	I 	\' 	I l( 	15 	c 	i 	!' 	Ii:' 	sin 	rim i 	si all' es - N:np 	ir. 

Attested'  

Advocate 
2 

19 
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 ANNEXURE 

1A1Ve 
to the (ieI'ts ;tt 1Ct1(1iz}' VIiIt h Coiiv, "Itioll of AiJ)AA IUNI I > tinc was clis( s;c(I in Itie meeting, 

IL \as asSUred 6Y I lie Chairzithfl that the 
ISSUe is bcing settled in OnsUltation with' I) (JCMJ of Miii. oF 1)cfuicc and all Cs Di\S will c 

i(Wi1)((j about the (:olrcc[ rule posit iOn in this ceLar(I. 

J?cg on  

'i'h 	d IStU rbancc Cratc(l ill View Of I JIC (1 cCiSjQfl of I he 	ki 'ble IJ)fefl1c Court bench 	id sirnult ious Govt orders 	aintaining the n'tiHuii. nttitudc \Ylli(:lI i 	flg;iinst 	lc huzIcI incuital ruics was 
(liSCtisscd it ii ii:.Chir'iiin 1111(1 Level iCi\1 Council, 

'l'Iic Cli;uirniui \Vliil( eX1)lniI]jnfJ Ihc olhciffl ViUW point •statcd that not properl\' llafldI(:d by t.l1(' (ovt l'lcn(lcr. It is now Upto the tul)I\(( 	oF 	lu/nI iC'ii) 	f 0 	seek 	nj)f)I ()pl 	IC 	l('! ii 	r('(iI(:; 	vi t heir 

' ?.1 	ri of York p 	 DAD aff'um 
(Factories] fromr0ffj O; 	att: 

''hc suc regaxding (lcccnu -aIi,it ion of' vork Pertaining to D 	staff rldng in different Accout5 °Lfccs nil over the count ': which is done t 
cuit ;tt main OfFice Cnlcutt;j WnS •Uflis('( by us. InOr(jiflatc (IClay Ill SeI'vi('e J1i('IeiII(IitS 'Mcii h'uin' 	vi J)('ISon 	I1iIfls such as (h(i1, LJC, IA/i)A (I(' \YiIS 1 )l'ti' 	U) ilic 11O1!((' of tlic aUII)ojJtjcs  1011 of Ilic eh';iir vns ifiVited I () (lie decision li1'('fl(I\ flfl'iVc(I at ii 	he I de - " iiI Ifl l!Z; 	Il 	o1 	1 ove 	\Oik (10111 	()(jj('(' (lci t t i t vveljV(: 	 0 	1 c I 	I c.s. 'ilic lñ('OflV('llj(.11(.(. ( ntlscd to i (i( i l\ 	C \J)I W1( (I U) I lic dl I livi it 1( s 

';tnteI by the JC., GDA IANI that Eil(: decisiuti lo (iCceffir ii ciii vi \Voj'k I ins ;ihc';uc1' -  heci t arrjV('(! ;it a i 1(1 IliiJ)J('lll(sl1t at tt)i I (:u 	k iow iii 'i((•55 The I'C 	i /\(otziil 	I l"n('tozic'j CnIeut (a mis I (i11e(te(j by (fl )/\ NeW I )cihi I') hIi;ulj
-,(' (lie sariie flt I lie earliest 

lvi n 	h:i ci od H 	1 )('I Iii, Ii id. 	t c; 	lila lie I of 
I N) "IFU 

 • 	: 	I:': 	t i 	: 	,',- 	( 	I 

1i.•.  

AJv acate 

I.,-. 

- - S  
•ii;' 	LJ; - ..'.-- 	,,',,#': 
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• 	N. !•'. 45 ( 2) /131Di/0o_Eott/ I '14/JJ(J3/i2 .( T0) 
Jovoiuon oL' India 

11liriintry or Surface Traneport -  
13 ordor  ( oado 1)ovolopinont Board 

	

ji , 	i j j 	hawafl 
S 	 No iihj-•1 100H  

Patod te 21at.March o 199. 

/ 	 ''. 	 '• 

Th0 ifector General Border 1 Oac 	' 
Kaohmir 	 - 50' Co ice 
'tQ1L.P.1IliH0cj1. 

ubjoctZ Qrnnt of 8 pecial (Duty) Allowanco to: th.e 'civilian 
offioori/eul)ordjnatoQf tho Goneral 1tecerve Epineor 
Force oorvin' th NoVth Eaotorn llcajon.afid  AndcLnlan & 
Njcoltr li1andn. 	

• 

The quootion of uxenc1inj thb •bonert of variou 
, allowancoc udmiooi.b10 to otlior clv ilinn CIflptOyGOO of thy 

	

y'- Central ( ovt, ocrvjh in the Noth 	Eastern 1 1on and 
Andamai & Niçobar .Lsla n d o  'to the civilian officeru/eubordinato- 
of 1jh0IREF J31t0) ocrvinr ir thoie ar'cao, hce bon under 

n codoratlon. £Q áorno time pact, 	' 	' 

'(— 	t 	idont_jojio,yp1QaoUtornnt .pg&a1 	 tyl  
'V K'11ownço to tho civ juan officdro/oubordjnatoe of the oneral 

¶ 	oEorve Enineor Force oorvin in tho 1 oi'th Eatorn 1 Qjion and 
A 	daruan & NiooUar -slandö, oi the vame tormo and conditlon.O, 

u havh biOzi Dtid (lown in iniátry of 1 incnuo ()cptt. of Expdr. 
'? 41 oj 200 I4/3/33-IIy dated 14,I21933-ruad  with 014 - o.:2Q014/ 

1\G/66/EJV/ 1 II (J3)  dated 1.12.06 as awondod from tithe to 

T)j 'ordOr 6 will tku affect f:om the data of ioowoo 
thia lo 

Tj0 OOUO(I with the concurrence of Miniory of Defence 
Fin./13fl) v4o 1;hojr U.0. Ii, )ll/.Q1_HEC/?422/Sdntoc 9/21.3.89. 
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• 	Yourri iithfuily, 
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NNEXURE f 0 
• 	I -: 	. •.- 

§:fuir.r)j 	:( , j')3yj.i1u.•anco 

. ./ 	The 	Icoiii'r'i 	ui the 14th Pay Corrnj.jsion a -ic been iecopi;cd by . •' J'v t 	rind Spil COIIIpC'IU33toi'y AiJ.c';vm'. 
at +10 rcv.Lnocl i.' 	 .'n niade' effective from 1 . 

• 	t 
(v) • j'avei11n7/:1u'.' r';. onFirnt2ntnn1 

f1) p'oscnt 	niOIn as Contained ih t1ii t.1inisti , : O.M. '1ntd1 1 ,12. 6 	.'ii cor.tinuo iith the, iibera1js,aton t-t on •1lrct a !'oiflI.Fi1' 	• A. nh'uid he ndrnisnjhi 	 tnt' '.i stanc a instead : ui 	 Lanee in exc ss of f:re Lv,') 

• 	 . 	•- . 

-- el  

- 

The 	 ph oiJ.;ion an contalnod in t1ijs Ministry I 

	

• 	(1tcd 1/ .1 2U''i"c 

(vii) floudinj.ige fcr Lr't'ff1 	 - -. 	-.- . 	 •• 	j 	 Ii. 	 Oil If 

Th& e::i. s'L11 hr ;isin 	as COfltillC(1 in tlii 	l'.iiistrv' '4 	
• 	I Q 	,datcrl 1/ .12 3 	,':1.1. cc titinue. 	

. (vii.1) 	1L!P2.: 

Thj axis tit: 3 j 0'v:1j;10n 1  as contained in this  O.N. :IntecLj iLl,i2,LS 	:.Li I. r.otILinU1, 

(ix) 	heav 	'J'aeJ Co'::j.n: 

T1tt exj,s'I;-,r ' 	.:jj" a:; contained in 'Liii.n Mi n i si 	•'' - O .M. d:i'I:cd' 1 Ii • 1 2. ' 	•...'.;. 1 .l.. c on :j I hue. 

Ofi'cerc clra,n i' 	y c;j' Hn 1OO/-- or above and tlidj f:tm,1i:a i . 	S (iUUSe 'ii.. •Lw 	c pervlcn (: rIt)d).ot1 (upto 18 yenrn ,fr.r .  boys mid 2'1 y-'i .1 	;i.ii n).iii]. be 	lowod •ai 	travel lwCcrj iI!jh:i/i3 cii' r,'' 'L' a/Atza\.,t)j /[t1bari and Calcut n '•I VJJ; ( -"iP1a 	h(: I:'-n Porib Lair i id Calcu t t:n/Madran ovia •;c-'ii.rr 	 C 	I,fl j\4( ,tnjniiil 	nd b'Lween r i 'at Li. and (ochj.ii aid Vi ( fl - vrx'sa in CISC of pus Ltng in 

- ) 	• 	 ri 	'1;:., 	IL',:l 	 ci 	shjc 	- 	'- - 
• 	Wne l:}w c:L' 	a, n')L auComp-iy the Cvihiiii';tL l:'iit tol 'I:Ii. 	Hr'L 	r:. ;L.' :'t 	C1oii, ChU,Ji'c 	dc;ttjoii 

•'VJ.io.;iic0' upto Cls Xiid.".1 Lc cidiissjbio in respect uf e 1 .ldrcn S Li Rhyl ng 'ii; 'i.' i; in at sl:atj on of iosting th f the  .'RIpi,r)yoes conc ertiod 	.eiy 'ti.cr trition ihere the chtldreri r ': àn.ji;:, 	if r;lijIclrari s t\rjji'g .' n ScIin].s arc pi't in ho:; tc's 

	

• 	tR ian 	:ta'tj on j 	1;'J1f, or any otlir'r :Ln (:1  
Gove:'liIrtorit:I S(TV:iitL c')'i(.'(.J ic1 w .11 b: given ho:te]. 'subsidy 
wi ti1rLJ t 0 LIh(J:'  

'I 	ilrH i; 	hi .LOW',inCe!ljon(:el Subsidy wili U n:; 	
)(. t''' 0. Ih Na 10011/1 /U7En tL. (/Lli,r.1cC 	d ii: - c1 	i •• 	• 	;lTir:iiilc..( 	f'j'aii 	'H r. 	to 	i iii 

- 	 '''itd. • 

Advocate. 

- 

- 	I- 
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ANNEXURL-'L 

'4 

CCpy 	f (;ovPl))ent of Ln:i i.. , ii .1IL;Lt'y of 	 aticc (Dptt Cf Expdi' Q N, No 2001/171 G/uG/;, I v/E-i.i (n) (UI d 1 .1 2.1 90 rc;d.tn 	J.ijn'veinnit Ill I;'; L1.1. tt:o for o tvl.iJ.un ci loyo 	c t;Iit C 	bra]. to'b. rcr'v.lnr' ii) the Statr;. ci floi'tii-1s burn 
Re1on, Aiidanan & NicpU' .i:(;.I.iiiclo and LsIca}l'Idwc;op. 

The Ulider' giica rI l., d:i ic'ctcd to refer to this Minist.y 0M. No 2001 ui/5/33, IV r ';1 1 th December 1983 and 30th fi:r Jil tile subj uci; inthiitj on:ct above and to say that the 
qucs tl.ont .)f nailclng suituhi. 	rlIroveihents .lI the ai1DWcncL; facilities to Coiibi'ii Uoa, t * •cnployees uostd in Nort!i-.Jn1:r' 
Rogiori Cmpri3irig of thu States Of .ASSaIñ, '1c'giiLnya, Man and 	Tv! i)Ux3, Arunac hn J. i'i'duch 011(1 11.1 z 0 lam hn Cl1: L n 	'bhc at t:Ln tI. on of 1:1 i:' Coy t, 	Accurhi, ngly  

now i)lcaoed to dcj.dc nc .tO11OWLJ — 

(i) 	Uil! 	 p ii: i.'w;/dLJ 	I;: (1:1011 

TiicI cxis) 	'J 	';' 	r 	a1fl" 1 	this Miiiis1:r' 0. N, dated 1 1 12 133. will COmIIIUO. 

(i I) 	C. i. 	bflfJ'cnj] .dO1.0:flt 	iaiil bra I ntj 	abroad S c:Uil nIoflt1oninconfitjJ0 

'fhO OXitji 	1'0vj.sjoi 	an Contained in this Ministry o ii da ted 1 t .1 2.83 will coitl;i.nuu. Cadre auLhoritios are 
:l'ivifld to give J.ue weigh ta1 	for satisfactory perftrmancc of dut;l.c9 for the prcncl'll)(.Ii tiiu'c lii 1;11r North-East iii tile a:: tor of px'wno ti 	in t110 cndr'ti 1505 ts, depUtation to Codtr' 

no re 1)osb and coUrSCS uf 1;ra.L ni 	oh) 'cad 

b ra]. Coy 1;. Clvi lion emnl)]oyPon who have s].i :[nuI LtaIi;fc;r :I.l.ab.flj tics will bc g )flhi t(5I s})rCJ;)] (Duty) A].] owanc at th 	rate o.t. i>: 	1 21/ 	
01 basIc py siihjuc t to ccl.] lug, ci: v~ r .wojit;t o 	pa1t*hi to auiy stI;ioii in North - tn flrgI.u, 	3pna i a 1. 

	bei.n nUdi.t.I to aiiy pucJ.] pay flhi(]/a)' (i(.itjt:,ii: i)I1 (diil;y ) ruij,aw:iiic (11 . 1 C .  bcj.mjj' drawn rio tJ cc L to I:lic (;orrtj, t l.ofltha t tile to tol of 5U pucia1 (Duty) Aiiow0 plus Spcii POy/1)cputatiori(Du.ty) AJ.lowonco WI.].) not cxc cud flu. 1000/- p. in, pc cial al) owa Soc liko spocia] C011I1run;Iia)l. 	
( I1:t 	ocal t.ty) A]loiiç onr; L;uc ti on AL].ownic (2 11 d 1101 '2(2 I: '2 i ) oJ.'a tcly. 	 AJ.iow; j , u 	 e will be dr' 

'l ' ho Culitral nov 	. g.t, 	aìi c.liioy.1.1 3 111, 	itc o f 	CI1(1(3Ui.(2d 	 'iicI 	uc ' i 	11 	C ci I 	• : for t};a 	:.  1. ci' 	poc .ii1 (Du by) 	 :I.ew:inc e 'li'Jix this pa in 'and ar' 	excrnpter' foin i)nymon b of Inc OutC - ]n X ii ad ci' 1:110 inc omnc Ta:c Act 

been 
at 'ftD r 
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on 
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bra 
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WURTCASE 
MST IMMEt)IATE 

(a 1)1 net Scciciariat 
Section ) 

Special Duty Allowance Ibr Civilian Employees of the Central 
Govenrmcnt serving in the Stute and (Jirion icrritories of North Eastcrn 
Region - regarding. 

3 

Subject 

 

SSI3 I)ircctora(c may kindly refer to their UO No.42/SSI3/AT/99(I8) 
2369 dated 31.03.2000 ti'i the subject iliesitioned above. 

The points of doubt raised by SSI3 in their UN No.42/5513/AT/99( 18) - 
5282 dated 2.9, I 999 have been examine(! in consultation with our Intengrated Finance 
and Ministry of Finance (Depautmiient of l':xpenditure) and clarillcaiion to (he points of 
doubt is given under (or inlormimatinim, guidance and necessary action  

I) 	The I lonbie Srmprciiie Court iii their Judgciiiont 
delivered on 26.11.96 in \Vrit Petition No. 794 
of 1996 held that civilian employees who have 
All India transfer liability are entitled to the grant 
of SDA on being posted to any station in the N.E. 
region froni outside (l)e region and in (lie following 
si utation whether a Central Government employee 
would he eligible for (lie grant of SDA kecping in 
view (lie ciarilications issued by (lie Ministry of 
Finance vide their 110 No. 11(3 )/95.F.J 1(13) dated 
7.5.97. 

A person belongs to outside N.E. region but lie is 
aI)lRimIitcd arid on (mist apj)oilitriicmi( posted in (lie 
N . F. Region ofier seleciiumi tlim'out'Ii direc( recruit-
niemit based on (lie tecmuit:iiemit iriade on all Inida 
basis and having a comiiniioni/ccmiti'alised seniority 
list and All India 'I'ranisfer Liability. 

An employee hailing From the N.l':.Region selection 
on (hc basis of an All hid ia rccruilmiicii( test and 
borne on Oie Ceniralised cadre / service common 
seniority on 11 rs( appointnirent and posted in the N.E. 
Region. lie has also All India Transfer Liability. 

Comitd 2/ 

Aftsted 

Advocate, 

NO 



ANNEXURE S 

- 	: 2 	- 	 . 	 .- 
An eiiiiIoyee Ileloligs to Nk Region was apjotiited as 
(iroup 'C' or 'I) employee based on local recruitment 

when Il icre wet C 110 cad ie rules for (lie poSt 

( P'° (0 grant of SI)A vide Ministry of Finance OM, 

No.20014/2/83 - E. IV di1cd 14.12.83 alid 20.4.87 

read with OM 20014/16/86 ElI (13) dated 1.12.88) 	NO 

but subsequently the'post / cadre was ccntraliscd with 
common seniority 1 1st / promotion / All india Transfer 

Liability etc. on his continuing in (lie N.E. Region 

tliougl i they can be tim is Ici red out to any place outside 
the NE Region having All India Ii itisler Liability. 

An employee belongs to N.E. Region and subsequently 

posted outside N.E. Region, vlietIier he will he eligible 	YES 

for SDA if posted/transk/'red to NE Region. He is also 
having a Conlilloil All India seniority and All India 

Irnasfcr Liability. 

• An employee ImilingfioniNE Region, posted to NE 

• region initially bui,ubscquentty traisFcrred out of \ 	YES 

NE Region but re-posted to NE Region after sometime 

serving in non N ii Region. 

MOF. l)cptt. of Expdr. V ide their UO No.11 (3)/95- .The In case the 

LI 1(U) dated 7.6.9711ave clan lied that a mere clause in emploe 

the 	appi nOnel it 	order 	to the c l'fect 	that 	the 	person hailing from 

concerned is liable to he tiaiisferied 	anywhere 	iii India NE Region 

does not iiiake liiiii eligihie for the grant of Special 1)uty is posted 

allowance. For deieitiiiiiation uI the admissibility of 	the within NE 

Sl)A to any Ceitti al Govt Civilian employees having All Region he 

India Transfer Liability will be by applying tests (a) wlte- is not enti- 

iv) 

V) 

() 

4 	 - 	.. 	- 	 - 

ther recruitment to the Service/Cadre/Post his been made 	tIed to SDA 

on All India basis (b) whether promotion is also done 	till he is 
on the basis of Alit lndia 7.one of promotion based dn 	otice (ransf- 

,,,,. c,,,,,i t', fr Ihf' ct'tvicP / md' / Post as a 	crrcd out of 

ii; foe case of SS13/ i)GS, there is a common 	that Region 

reêruitmcnt system made on All I tidia basis and promotions 	- 

are also done on (lie basis of All I iid ia Common Seniority 
basis. Uascd on the ahove emitenia / tests all eni',loyees 
iceiniicd oil die All India .hisismnd having a coiiiiiioii 

sciliorily list of All ltidii basis 1 ,01,  promotion etc. are eligible 
for the grant oll.),\ irresf)ec(ive of '  (lie tact that the eiiiployce 

hails fromNi. Region or posk'd to NE Region from outside 

the NE Region. 
Contd 3/- 

Aftesti 

,dJocate 	 '.•. 
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I 
- 	 :3:- 

Uased on 1)01 iii (iv) above, Some of (lie uni(s of 	SS 13/!)GS have a ut horised payment 	SI )A 
It has already been of 	to the CI11I)k)yCcS ha I ing Iioiii NE Region and posted within the NE Region while 
dat i lied by MOF 
that clause iii the in thc case of others, the DACS have objcctçd payment of SI)i\ to em)loyces hailing 	fioni 	NE Region 
appointment 

and posted within 	the 	NE 	Region 	it respective of the fact that 	their 
order rcgarding 
All 	India transfer 

transfer liability is Al,I India Transfer Liability or otherwise. 
In SUCII cases what should he (he 

Liability does not 
norm for payment of Sl)A 

i.e. 	on fulfilling the criterial 	of All India Recruitment Test 
make him eligible 

& to promotion of All India Common Seniority basis having 
for grant of 
SDA 

been satisfied are all the employees Eligible for the grant of 
SDA. 

Whether (lie J)aymnepit made to Some en iployees hailing 	from NE Region ihe payment and posted in NE Region be recovered afler 20-9- 1994 	i.e. 	the date of decision of the 	I lon'ble Supreme 
made to cuiplo. 

Court 	iuid/oj 	vhicthici (lie l)1IYIIICI it of S DA Shioul(1 be allowed o all employees 

yees hailing 
from NE Region includin g 	those hailing 	hioni N.E. Region wi lt 	effect 	horn 	the 	(fate of their appointmeitt if 
& Posted in NE 

they have All hid ia Transfer Liabi lily and are 
Region be reco- 

promoted ott (lie basis of All India Cotniiion Seniority List. vered from (lie 
date of its pay- 
ent. It may also 
be added that 
the payment 
niacic to (lie 
ineligible empl- 
oyee hailing 

lromii NE Region 
and posted iii NE 
Region be recov- 
Ered froni (lie 
l)ae 	PdYllieIIt 

Or after 2011 Sept, 
94 whichever is 
later. 

I- 

40 

lhtortw 

Coiitd 3/- 
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3. ibis ISSUCS Wi1 the C ll""re lice o l the Finance Divisions Cabinet Secretariat vide Dy. 

No.1349 dated I L10.99 and Ministry of Finance (Expenditu 
. re)'s I.D. No.1204/E.11(B) 

dated 30.3.2000. 'Tpr 	
I 

SdJ- 

(P.N. THAKUR) 
D1RECTOR(SR) 

Shri R.S. I3edi, Director ARC 
Slui R.P. Kureel, Director, SSB 	 - 

Brig (Retd) G.S. Uban, IG, SFF 
Shri S.R. Mehra, JD(P&C), DGS 
Shri Ashok Chaturvedi, JS(Pers), R&AW 
Shri B.S. Gill, Director of Accounts, DACS 
Shri J.M. Menon, Director Finance (S), Cab.Sectt. 
Col. K.L. Jaspal, CIOA, CiA 

Gao, Secit. UO.No.20/12/99 EA - - 1799 dated 2.5.2000 

/dvocate. 
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Guwehati Be;sç, 

IN Tr CENTRAL ZDI4INISTATIVB TRIBUNAL 

	

GU'WAHAPI BENCH 	GUWAHATI 

1 48  OF 2O1 

Shri N.N. Talukdar & othera 

- va il,  

Union of Ifldia & Other. 

And 

In the matter of ; 

ritten $tatement subijitted by the 

respondents 

The respondents beg to submit the written 
	 / 

statement as follows : 

I • 	That with regard to paras 1, 2, 3 and 4.1, the 

respondents beg to offer no comments. 

iv 
, 
.11 

	 S.  

no 

20 	 That with regard to para 4.2 1, the responden 

to state that the applicants are not working underepodents 

No • 2, 3, 4 and 5. Director General of Defence Estates, New 

• Delhi and DEO Guwahati are their Administrative Head/Controlling 

(01  
3 • 	That with regard to para 4.3, the respondents beg 

to state that the consequent upon the recommendations of 5th 

GPO allowances other than Pay & DA became effective w.e.f. 

August, 1997 and as the eligibility for payment of SDA to the 

applicants was some&at controversial for quite some time, the 

applicant a might have been paid SDA at the pre eviaed scale 



(till finalisation of the matter ) upto July 1998. 	However 

with the issue of Govt. of India, Ministry of Defence O.N. 

N 0 • 4(3 )/98/D/ (Civ -'I) dated 16 • 3.98 clearly stating that 

Defence Civilians recruited from outside NE 1egion and posted 

from outside into N .E. Region wOuld be entitled to SDA. payment 

of SDA has been stopped as the applicants have been recruited 

in Ni 	• 	The contention of the applicants that their legal 

H notice has so far n ot been responded to by the respondent is 

not true as the same has already been replied to their Learned 

Co*e1 vide this office letter No. Pay/ecb/$DA/cAT/II dated 

9.11 .2000 ( copy enclosed .) duly quoting the rule position. 

4 • 	 That with regard to para 4 .4, the respondents 

beg to state that the applicants are not holding any post 

under the respondents No • 2, 3, 4 and 5 as mentioned above. 

As the applicants are initially recruited In the N .T. Region 

they are not entitled to SDA as per Govt. of India, Mm. of 

Pinance, OH No 	20014/3/83-.Iv dated 20.4 .87 and Govt • of 

India, Miii. of Defence letter OH No. 4(3)/981D/(Civ"I) dated 

16.3.98. 

eiv Z~ 

5. 	 That with regard to para 4.5, the respondents 

beg to state that the statement is true so far as the reason- 

ing for introducing SDA in N.I.Region is concerned. 	However 

far as its applicability on the applicants of the present 

OA is concerned it is stated that the spir it of intr oducixig 

SDA is to attract and retain the services of competent officers 

with the service in the Noftb iaaiern 'egion with specified 

H tenure and to compensate the hardship faced by them due to 



.1.3_ 

difficult geographical terrain and other disadvantages uhicb. 

is also very clear from the Govt • of India, Deptt • of Expen 

aiture No. 2 0014/9/83'IV dated 14. 1 2.83. In this connection, 

Ministry of Pinance, Department of Expenditure New De ]i have 

firtber issued Govt. orders vide their OMNo. 11(3)/95/.II(B) 

dated 12th Jan, 1996 which stipulates that Hc 'b le SupTesle 

Court in their Jud€ement delivered on 20.09 .94 in Civil Apea]. 

No. 325 1  of 1993 upheld that Central Government Employees 

who have all India Transfer Liability are entitled to the 

grant of Sm on being posted to any station In the N .E. 

Region from outside the Region. The Apex Court further 

added that grant of Sm only to the officers transferred 

from outside the Region to N .E. Region would not be violative 

of the provisions contained in Article 14 of the Constitution 

as well as equal pay doctrine • Yurther Ministry of Defence 

New Delhi vide para 2 of their 0)4 No. 4(3)/98/D(Civ'I) 

dated 16th March, 1998 have also reiterated the ffon'ble 

Supreme Court Judgement that Special Duty Allowance will be 

admissible to only those who are originally recruited In 

the Region other than North East Region and subsequently 

transferred from such outside Region to North East Region. 

The applicants of the pre sent 0 .A • are the residents of 

N.E. Region and also has been initially recruited In the 

N .E • Region • They have served in this region for more than 

20 years since recruitment with one or even two Ex41iR 

tenures of duration from 6(aix) months to 4(four ) years 

and have come back to the N.E. Region and as such they 

do not come under the above purview of grant of Sm and 



I 
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hence not entitled to draw SDA. This view was also upheld 

by the Hon 'bie Supreme Court on 20.09 .94 in their Ju4ement 

in Civil Appeal 3251/1993. 

	

60 	 That with regard to para 4.6, the respondents 

beg to state that the facilities and concessions granted by 

Govt. of India vide its ON dated 14.12.83 is meant for out-  

side people who ice some disadvantageous situation on being 

posted in N .. Region from outside and not in general to all 

Central Governint people serving In NER as contended by the 

applicants. 

	

7. 	 That with regard to paras 4.7, 4.8 and 4.9, 

the respondents beg to offer no comments. 

	

8 • 	 That with regard to pam 4.109, the respondents 

beg to state that it has been clearly mentioned in Govt • of 

India, Mm • of Pinarice, Depit • of expenditure No. 2 0014/3/ 

83--'IT dated 20.QI.87 that for the purpose of sanctioning 

SD&, All India Transfer Liability of the incumbent has to be 

determined by applying test of recruitment 2one, promotion 

Zone, common seniority etc* and more Inclusion of the clause 

of All India Transfer Liability in the appointment letter 

dews not make any body eligible for grant of SDA. 

	

. 9. 	 That with regard to pam 4.11, the respondents 

	

P 	 beg 	to offer no comments. 
3 

- 	100 	Th& with regard to pam 4.12 9  the respondents 

-4 

beg to sut*it the comments what have already made against the 

foregoing paragraph 403 &)OV5. 
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11. 	 That with regard to para 4.13, the respondents 

beg to state that in this connection it is submitted that 

the respondents have not stopped payment of 	to the appli-' 

cants illegally but payment has been regulated as per various 

Govt • orders in force • It is also submitted that the reapon-' 

denta never misinterpreted the Hon 'ble Apex Court, Judgement 

on the subject, rather the respondents' view was also upheld 

by the Hon 'ble Apex Court, while pronouncing Judgement am the 

subject. 

120 	 That with regard to para 4.149, the respondents 

beg to submit the comments what have already made against the 

foregoing paragraph 4.13 above. 

That with regard to para 4.15., the respondents 

beg to offer no comments. 

That with regard to para 4916, the respondents 

beg to state that in this connection it is submitted that the 

Hon 'b].e Supreme Court in their Judgement delivered on 20.9.94 

(in Civil Appeal No. 3251 of 1993). upheld the submission 

of Govt • of India that Central Govern*ient Civilian employees 

who have All India Transfer Iiiability are entitled to the 

grant of SDA on being posted to any station In the N1R from 

outside the region • Hoever the Apex Court waived the recovery 

ot the payment made to the ineligible employees upto 20.9.94. 

Govt. of India, I4in. of Finance, Depit. of Expdr. vide its 

cH '. 

	

	OH No. 11(3)/95-'-II(i3) dated 12.01 .96 issued in pursuit to 

above Apex Court Order dated 20.9.94 also waived the recovery 

tU of 8D made to ineligible employees upto 20.9.94  and 



directed for recovery of paynaerrt made thereafter. Thus as 

per Apex Court order dated 20.9.94 and Govt • of India, Mn. 

of Finance wb sequent OM dated 12.1 .96 all di spwte a regarding 

payment of SDA to the applicants stand sett led without recovery 

even though wrongly paid and as suck their claim for coniin 

uation of the payment on the ground of being paid since 1983 

is not tenable • The eligibibility criteria of SDA has further 

been clarified vide Govt. of India, Mn. of Defence, ON No 

4(3)/98/D(Civ-'I) dated 16.3.98 that defence Civilians recruited 

frog outside N.3. Region and posted from outside into 

Region are entitled to SDA • As it is found that all the askiew  

applicants have been recruited initially in N.3. Rgion they 

are not entitled to SDA as per above order • However the so two 

letters have not been found quoted by the applicants in the 

o .A • which may please be brought to the notice of Hon 'ble 

Tribunal. 

15 • 	 That with regard to pam 4.17, the respondents 

beg to state that in this connection it is submitted that no 

discriminatiou on the part of respondents to the N.. Recruit 

ees Via-a-Via outsiders has been done by not granting SD • In 

this connection Hon 'ble &lprewe Court Judgement dated 20.9.94 

may kindly be referred to where the Apex Court observed that 

grant of SD& only to the officers transferred from outside 

the region to this region would not be violative of the 

provisions contained in Article 14 of the Constitution as 

well as equal pay doctrine. 
c. 



16. 	 That with regard to pam 4.18, the respondents 

beg to offer no comments. 

17 • 	 That with regard to para 4.19, the respondents 

beg to Bubmit the comments what have already lade against the 

foregoing paragraph 4.17 above. 

That with regard to pam 4 .21, the respon 

dents beg to state that the Cabinet Secretariat have given 

ockzJm clarifications to the various points of doubt raised 

by Directorate SSB on the payment of 8D1 to their employees. 

The same has been re ferre d to Ministry of De fence for exami 

nation/clarification vis-a -via existing aovt. orders dated 

14.12.83 and dated 12.01 .96 and 16.03.98. ibid based on 

&zpreme Court Judgement dated 20.9.94 and 17.02.97 on Civil 

Appeal No. 3251/93 and No • 1 572/1997 mentioned therein. 

That with regard to pam 4.23, the respondents 

beg to state that the Legal notice served by the applicants 

have been replied to their learned Counsel vide No. Pay/ecb/ 

SDA/cAT/U dated 9.11.2000. 

Verification.......... 



LI_P_ICj_I_Oj 

i,Shri 	Du-t1 

being autborised do hereby verify  

and declare that the statements made in this uritSen 

statement are true to my liowled&e, information and believe 

and I have not suppressed any material fact. 

And I sian this verification on this 	tb 

day of August, 2001. 

t4 

Declarant 

jk,qIq ¶T 

DILIP KUMAR 
A. C. D. A. 

o Mi f, rai 

CJ).4 	uj,iJ2 

Hi 
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